MINUTES OF NORMS COMMITTEE (NC-7) OF
PLASTIC & RUBBER PRODUCTS’
MEETING NO.07/AM20
(HELD ON 07.08.2019)

UNDER THE CHAIRMANSHIP OF
SHRI VIJAY KUMAR, ADDL. DGFT

Meeting No. 07/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing
with ‘Chapter 39 and 40 of I'T'C (HS) Code’ held on 07.08.2019, under the
Chairmanship of Shri Vijay Kumar, Addl. DGFT, Directorate General of
Foreign Trade, Department of Commerce, Udyog Bhawan, New Delhi-110011,
Following attended the Mecting:

1) Shri Nand Lal, Consultant, DIP

2) Shri D.N. Mathur, Technical Expert (Consultant), DGFT

3 Shri O.P. Sharma, Technical Expert (Consultant), D/o C&PC
4) Shri Dilip Kumar, DDG

5) Shri Ashok Chander Bhatt, FTDO

Following are the decisions of the Norms Committec after deliberation
and RA concerned shall take consequential action as per Foreign Trade
Policy/Procedures:

MANUAL CASES
_(-:ase No. A-61 M/s. Sabic Innovative HQF. No. Status:
Plastics India Pvt.Ltd. 01/87/050/00384/AM18/DES- [Approved
V1|
NC Adv. Lic. No. and Date RA F. No.
No.:07/ANM20 3410042239 dated 34/24/040/00237/AM16
Dated: 06.06.2016
07.08.2018 i ]

Subject: Fixation of norms

Decision : The committee considered the case as per agenda and decided to ratify the license as
under :-

EXPORT ITEM oy | IMPORT ITEM Quantity

_éiass Reinforced Moﬁi_ﬁ‘c}f
Poly Phenylene Oxide 200000Kg | Poly Phenylenc Oxide (PPO 122160Kg
(PPO) Compound 00000Kg oly Fheny ( )

{Containing minimum 60% _ o

r . Aorke 1 ||-;;, 54 £
‘ n,,é’ 42 FPLA
T WA ’

Lo Ty . vt

\
S Pl .| Ca R TRYE

UMy &



PPO}

High Impact Polystyrene 34173.400Kg
Glass Fibre 20060Kg
RA may take consequential action as per Policy / Procedures
Case No. A-62  |[M/s Maruti Techno HQ F. No. Status:

Rubber Pvt. Limited

01/87/050/00024/AM19/DES-
VI

Approved

NC Adv. Lic. No. and Date RA F. No.
No.:07/AM20 0510405625 dated 05/24/040/00568/AM18
Dated: 13.02.2018
07.08.2018
Subject: Fixation of norms

Decision : The committee considered the case as per agenda and decided to ratify the license as

under :-
EXPORT ITEM QTY IMPORT ITEM Quantity
Hydrophilic Swell Tape/Bar | 20000Kg
made out of TPE TPE Compound {Dryflex} Good Swelling 20840K
Compound Good Swelling Properties &
Propertics

RA may take consequential action as per Policy / Procedures

Case No. A-63  ||M/s Aeron Composite HQ F. No. 01/87/050/00312/ (|Status:
Pvt. Limited AM14/DES-VII Approved
NC Adv. Lic. No. and Date RA F. No.
No.;07/AM20 0810125187 dated 08/24/040/00272/AM14
Dated: 27.09.2013
07.08.2018
Subject: Fixation of norms

Decision : The committee considered the case as per agenda and decided to ratify the license as

under :-
EXPORT ITEM QrY IMPORT ITEM Quantity
FRP/GRP,},,UL'I‘RUDED 10000Kg | E-Glass Dircet Roving 4800TEX- | 1.03Kg/Kg content
PRODUCTS 386T in Export Product

RA may take consequential action as per Policy / Procedurcs
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Case No. A-64  |[M/s Maruti Techno HQ F. No. Status:
Rubber Pvt, Limited 01/87/050/00160/ Approved
AM17/DES-VII
NC Adyv, Lic. No. and Date RA F. No.
No.:07/AM20 0510398745 dt. 05/24/040/00106/AM17
Dated: 08.06.2016
07.08.2018

Subject: Fixation of horms

Decision : The committee considered the case as per agenda and decided to ratify the license as

under :-

EXPORT ITEM QrY IMPORT ITEM Quantity
Nitrile Rubber Pad made| 60000Kg | Nitrile Butadicne Rubber {NBR} Heat 48600Kg
out of Nitrile Butadicne Resistant Quality Standard
Rubber

Carbon Black High Abrasions Furnace 3000Kg
Rubber Chemicals Anti Ozonate to 4200K g
imporove the mechanical properties of
the finished poods
Rubber Process Oil to improve the 3000Kg
dispension of the fillers in the
compound
Silica Reinforeing Filler 2400K g
RA may take consequential action as per Policy / Procedures
Case No. A-65 M/s KKalpana {India} (td. |[HQF. No. Status:
01/87/050/00296/AM17/DES-VIl ||Approved
NC Adv. Lic. No. and Date RAF. No.

No.:07/AM20 0310806371 dt. 18.07.2016(/03/94/040/00170/AM17

Dated:
07.08.2018

Subject: Correction in import description and quantity of Import Item.

Decision : The committee considered the request of the firm and decided that the norms at Sl. No.
155 in the minutes of Meeting No.13/87-ALCI/2016 which was held on 30.12.2016 may be

amended as follows:-

| EXPORTITEM | Qiy 1 IMPORT ITEM Quantity




XLPE Compound S500MT | LDPE Granules 495MT
i Cumylperoxide {DCP} 1OMT
Antioxidcant SMT
Octagon Jumbo As per packing policy
Sleeves/Box
RA may take consequential action as per Policy / Procedures
Case No. A-66 M/s Metro Tyres Ltd. HQF. No. Status:
01/87/050/00444/AM19/DES-VIl ||Approved

NC Adv. Lic. No. and Date RA F. No.

No.:07/AM20 03010104436 dt. 30/24/040/00023/AM19

Dated: 12.09.2018

07.08.2018

Subject: Correction in import description

Decision : The committee considered the request of the firm and decided that the description of
Import Item at SI. No. 9 may be read as Nylon Tyre Cord Fabric Dipped(N6-420 D/1, N66- 420
D/1, N6 - 840 D/1, Duraskin with RFL) instead of Nylon Filament Yarn in the minutes of
Meeting No.17/87-ALCif2018 which was held on 24.10.2018:-

Case No. A-67 M/s Aeron Composite HQ F. No. Status:
Pvt. Limited 01/87/050/0467/AM14/DES- [|{Approved
W11
NC Adv. Lic. No. and Date RA F. No.
No.:07/AM20 0810127815 dt. 08/24/040/00439/AM14
Dated: 08.01.2014
07.08.2018
Subject: Fixation of norms

Decision ; The committee considered the case as per agenda and decided to ratify the license as

under :-
EXPORT ITEM QTY IMPORT ITEM Quantity
E-GLASS  DIRECT
FRP/GRP PULTRUDED| 5507 950k | ROVING 1.03Kg/Kg content in

CABEL TRAY

ER 469P-4800

Export Product
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FRP/GRP PULTRUDED| oo oo | E-GLASS  DIRECT | | o3¢0y content in
PRODUCTS ROVING Export Product
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ER 469P-4800

FRP/GRP PULTRUDED
MOULDED PRODUCTS

23913.040Kg

E-GLASS
ROVING

ER 469P-2400

DIRECT

1.03Kg/Kg content in
Export Product

RA may take consequential action as per Policy / Procedures

Case No. A-68 M/s Chirag Pack {India) Pvt. ([HQ F. No. Status:
Ltd. 01/87/50/00350/AM12/DES-VII Deferred
NC Adv. Lic. No. and Date RA F. No. 03/94/040/00521/AM12
No.:07/AM20 0310677985 dated 20.01.2012
Dated:
07.08.2018
Subject: Fixation of norms.

Decision: The Committee considered the regquest of the firm and decided to give Personal Hearing
to the firm with technical and production persons who are well versed with the case to explain the
export product and process involved and deferred the case.

Case No. A-69

Ltd.

M/s Durlax Archtech Pvt.

HQ F. No.
01/87/050/00068/AM18/DES-
V|

NC No.:07/AM20
Dated:
07.08.2018

Adyv. Lic. No. and Date
0310812402
dt.10,04.2917

03/95/040/01073/AM17

Status:
Approved

Subject:

Decision :

Fixation of norms

The committec heard the representative of the firm during the Personal Hearing and after

constdering their written submission about their Impeort Items decided to ratify the license as under :

EXPORT ITEM QTY IMPORT ITEM Quantity

ACRYLIC SOLID o | H-WF-25MSP ALUMINIUM

SURFACE SHEET | '%MT | pyproxine 60420MT
DEGADURI]008 [CONTAINING 70%
MMA AND 30%PMMA] 41.040MT
POLYMLER GRANUELS IN LUXOR
AND ASPIRON 8.550MT

140 ROLLS
KURARAY POVAL FILM {PVA FILM] {40KG EACH)]
RA may take consequential action as per Policy / Procedures




ONLINE CASES

Case No.:332/24/87-  [PartyName: Mect No/Date:7/87-  [Status:
' |ALC1/2018 JIPLASTALLOY PVT.  [ALCI/2019 (Deferred
L LTD, 107.08.2019 !
' IHQ File RLA File Lic.No/Date: 1510022062 |

I £01/87/050/0F138/AM19/  |:15/24/040/00007/AM16/  107.05.2015

i

|

‘ [Decision : The committee considered the case as per agenda and noted that clarification from RA
‘ for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the !
I

jcasc.

‘Case No.:335/24/87-  [Party Name: SNF [INDIA]  [Meet No/Datc:7/87-  Status:

ALC1/2018 &PVT. LTD.,, ALC1/2019 Withdrawn'
! 07.08.2019 ' ;
|, [HQ File RLA File {Lic.No/Date:2610012719 o

01/87/050/01 14/AM19/  |:26/24/040/00002/AM16/  03.07.2015 :

| Dec1s10n :The committee c0n51dercd the mail of RA, Vishakhapatnam wherein it was mentloncd
i lthat AA issucd on rcpeat basis and redemption done. Thercfore, committee decided to withdraw the”
jcase.

[ [Case No.:327/24/87- Party Name: SNF [INDIA]  |[Mcct No/Date:7/87-  Status: |
ALC1/2018 PVT. L1D., ALC1/2019 ‘Withdrawn '

: 07.08.2019 | ;
[HQFile RLA File "7 7 [Lic.NoDate:2610012720

3 [01/87/050/01 13/AMI9/  [:26124/040/00003/AMI6/  [06.07.2015

Decns:on Thc commmcc consuicrcd the mail of RA, Vlshakhapatnam whcrem 1t was mcntloncd i
% that AA. issued on repeat basis and redemption done. Therefore, committee decided to withdraw the :
i jCasc.

I [Case ﬁo.:iiﬁﬂl!ﬁ"]— o Pvamrty_N;n;c:—SI\-TF [iI?IBIWA‘] " [Meet No/Date: 7/87- o 'Statuvs‘ _.
. laLc1/2018 PVT.LTD., ALC1/2019 'Withdrawn

o 07.08.2019

! HQTFile ~ [RLATFile Lic No/Date:2610012721, :

|
;‘4 01/87/050/01134/AM19/ 26."24/040/00005/AM 16/ 13.07.2015

| [Decision : The commitee consndcrcd the mall of RA, Vishakhapatnam wherein it was mentioned i

that AA issued on repeat basis and redemption done. Therefore, committee decided to withdraw the
casc.
* [Case No.:26/24/87- Party Name: MANALI Meet NofDate:7/87-  Status:
ALC1/2018 PETROCHEMICAILS ALCI1/2019 Approved
! LIMITED 07.08.2019 ‘
| [HQ File "7 [RLA File 'Lic.No/Datc:041016083
l :01/87/050/00832/AM 19/ :04/24/040/00103/AM16/ 14
5 4. 07 201 5
|Dec1510n Based on the examination of the casc of firm by I'cchmcal Expert (Consultant {DNM})
iin File No. 01/87/050/00832/AM18, the Committee decided to adopt following norms:-
)7 EXPORT ITEM | Qry | IMPORT JITEM Quantity |
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' i EMPEYQL POLYQL R1400 IMT | PROPYLENE OXIDE ) O.720i\E
ol SODIUM ACID PYRC PHOSPHATE /
DISODIUM DIHYDRO PYRO | 0.007MT |
; PHOSPHATE '
! ANTIOXIDANT IRGASTAB PUR 55 / 0.002MT
a UAO 67/ SONGNOX 5721LQ '
. GLYCERINE 0.058MT
. E RA may take consequential action as per Policy / Procedures
Case No.:329/24/87- Party Name: MACRO IMeet No/Date:7/87- Status;
ALCI1/2018 POLYMERS P. LTD. ALC1/2019 Deferred
i07.08.2019
| [HQ File RLA Filc ILic No/Date:0810135750 i
‘6 :01/87/050/01135/AM 19/ :08/24/040/00090/AM 16/ |28.07.2015 ;
: |Decision : The committce considered the case as per agenda and noted that clarification from RAI
| for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the !
. ‘casc.
|_ Case No0.:330/24/87-  |Party Namc: MACRO  |Mect No/Date:7/87-  [Status:
ALCI/2018 POLYMERS P. LTD. ALCI1/2019 Deferred
|| 107.08.2019 !
| HQFile ~ [RLATFile " LicNo/Date:0810135752]
7 |:01/87/050/01136/AM19/ :08/24/040/0007T/AM 16/ '28.07.2015 ]
Decision : The committee considered the case as per apenda and noted that clarification from RA.
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred thei
case. ;
- . — . e e = - PR JR— - R )
| |Case No.:331/24/87- - Party Name: MACRO i[McE:t No/Date:7/87- Status;
ALC1/2018 POLYMERS P. LTD. IALCL/2019 Deferred
. 107.08.2019
. HQFile RLAFile ~ iLic.No/Date:0810135763 | -
8 1:01/87/050/01137/AM19/ l:08/24/040/00135/AM16/ 103.08.2015
Decision : The committee considered the casc as per agenda and noted that clarification from RA
" |for fixation of norms is awaited. Thercfore, committec decided to remind the RA and deferred the |
|

lcasc. .

Case No.$68124/87- ) r—1;":a—i'ty Namef GUJARAT |Mecl No/D';téf 7/ 87- ‘Stﬁtus:

ALC1/2018 RAFEIA INDUSTRIES LTD {ALC1/2019 Deferred
07.08.2019

HQFile ~ |RLA File ‘Lic.No/Date:0810135841 |

1-:01/87/050/00874/AM19/ |:08/24/040/00037/AM 16/ 113.08.2015 !

_ L s . S -

Decision : The committec considered the case as per agenda and noted that clarification from RA |

for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the !

|

!CaSC.

e - e o e e e . I |

I Case No.:333/24/87- Party Name: VIJAY iMcct No/Date:7/87- Status: |

10 |ALC1/2018 ENTERPRISES PVT.LTD. ;ALC1/2019 Deferred

o 07.08.2019 ]
7
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HQ File
:01/87/050/01 139/AM19/

RLA File " Lic.No/Date:0810135862
:08/24/040/00142/AM16/  17.08.2015

Decision : The committee considered the case as per agenda and noted that clarification from RA |
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the{

| Case No.:334/24/87- Party Name: MACRO IMeet No/Datc:7/87-  Statas:

| ALC1/2018 POLYMERS P. LD, ALC1/2019 IDeferred |

E , 07.08.2019 i !
RLA File ILic.No/Date:08 1'(")15458”6’}”!w

|‘ HQ File
1 |:01/87/050/01140/AM 19/

:08/24/040/00125/AM1 6/ 17.08.2015

E)ecision : The committee considered the case as per agenda and noted that clarification from RA '
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred thei

casc. F
Casc No.:2'§'/24;"87”— ) Pellri';f\-‘z;mc: ARVIND ‘ Statu;_ i
ALC1/2018 LIMITED JALC1/2019 Deferred

| 107.08.2019 |
HQ File RLA File " |Lic.No/Date:0810135906

121:01/87/050/0083 1/AM19/  |:08/24/040/00145/AM16/  [20.08.2015

i
. . . : I |
Decision : The committee considered the case as per agenda and notcd that clarification from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

casc. |

|- “|Case No.:336/24/87- Party Name: UNIPATCH ~ Mect No/Datc:7/87- Status: “‘
i |ALC1/2018 RUBBER LTD. |ALC1/2019 Deferred
! 07.08.2019 5
" RLAFile 7 T 77 Tic.No/Mate:0510395377 [_ T _

:01/87/050/01142/AM 19/ :05/24/040/001 79/AM 16/ 20.08.2015 i

Decision : The committee considered the casc as per agenda and decided to defer the matter for
cxamination of the casc by DPIIT.

.13 HQFile
i
|

— —— ————

[ iCase No.:338/24/87- Party Name: SRF l[Mcct No/Date:7/87- Status: :
ALC1/2018 'LIMITED IALC1/2019 Approved

- | '07.08.2019 }

| QR IRLA File |Lic.No/Date:04101609 '

| .01/87/050/01144/AMI9/  1:04724/040/00132/AMI16/ 63 dated

f 28.08.2015

éDécision ¢ The committee considered the case as per agenda and decided to ratify the license as |

‘under :-
14 :
' EXPORT ITEM QTY IMPORT ITEM Quantity |
30 % Glass Filled Nylon 6 g
Compound-SGF 30 COLORS
(Nylen 6 Compounded Chips
SGF 30 COLORS , (Grades

» . t H
50000Kg | Nylon 6 Chips 1.02Kg/Kg content in

i
i ' |TUFNYL SGF30 BLACK / Export i
SGF30E  BLACK/SGF30(E) |
| BLACK/SGF30 i
" INATURAL/SGF30M S _ _ _j
8
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TBLACK/SGF30

., |RED/SGF30UV BLACK))
GLASS
FIBER/CHOPPED 15375Kg
STRANDS
RA may take consequential action as per Policy / Procedures i
Case Noliﬁ?Zd/S"iL o g&y Name: MACRO Meet No/Date:7/87- Status: ;
ALC1/2018 POLYMERS P. LTD, ALC1/2019 Deferred |
07.08.2019 X
HQ File RLA Filc 'Lic.No/Datc:0810135949 |

0 1/87/050/00826/AM 19/

08/24/040/00 163/AM16/

[31.08.2015

| .

Dems:on The committee con51dcred the case as per agenda and notcd that clanﬁcatmn from RA |
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the |

Casc.

|

casc.

[Case No.:341/24/87-

ALC1/2018

IIQ File
:01/87/050/01147/AM 19/

Party Name: SUMILON ‘Meet No/Date:7/87- Status:
POLYESTER LIMITED ALCL/2019 Deferred '

107.08.2019
RLA File Lic.No/Date:5210041639 ’
:52/24/040/00046/AM16/  123.09.2015

o se . . . . !
Decision : The committee considered the casc as per agenda and noted that clarification from RA

for fixation of norms is awaited. Therefore, committec decided to remind the RA and deferred thc|

Case No.:342/24/87-
ALC1/2018

HQ File
01/87/050/01 148/AM19/

Pa;ty Némc: _I\IAVji:l\:FAN
SPECIALTY CHEMICALS
LLP

1

[RLA File
:08/24/040/00209/AM16/

" ‘Meet No/Date:7/87-

ALC1/2019
'07.08.2019

Lic.No/Date:0810136184
06.10.2015

Status:
Deferred

Decision : The committce considered the case as per agenda and noted that clarlﬁcatton from RA
for fixation of norms is awaited. Therefore, committce decided to remind the RA and deferred the

case,

!
l

| [CaseNo.:2712487-

ALC172018

HQFile
:01/87/050/00833/AM19/

casc.

" IRLA File

lParly Name: MACRO  IMeet No/Date:7/87- Status: '
'POLYMERS P. LTD. IALC1/2019 Deferred
| 107.08.2019 :
7 [Lic.No/Date:0810136316 | !
:08/24/040/001 74/AMI6/  115.10.2015 |

DeCISlon l"hc commlttcc conSIdcrcd thc casc as per agenda and noted that clanﬁcatmn from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the
|

U
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Case No.:344/24/87-
ALC1/2018

HQ File

:01/87/050/01150/AM 19/

Party Name: MACRO "Meet No/Date:7/87-
POLYMERS P. LTD. ALC1/2019
107.08.2019
TRLAFLE Lic No/Datc:0810136317 |
|:08/24/040/00200/AM16/  +15.102015
9
Aw( t fors g g

Status:
Deferred |




| r— . ; -
'De(:lsmn : The committec considered the case as per agenda and noted that clarification from RA
I ifor fixation of norms is awaited, Therefore, committee decided to remind the RA and deferred the

|casc.
" ICase No.:345/24/87- Party Name: MACRO Mcet No/Date:7/87-  [Status:
l ALC1/2018 POLYMERS P. LTD. \ALC1/2019 Deferred
07.08.2019
HQ File IRLA File . 'Lic.No/Date: 0810136333 |

20]:01/87/050/01151/AM19/ |08/24/040/0022]/A\/ll6/ 19.10.2015 |

|
I
1
| Dec1s10n The commlttcc considered the casc as per agcnda and noted that clanﬁcauon from RA
\ for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred thei

casc. l
i‘ Case No.:347/24/87-  [Party Name: MACRO (Mcet No/Date:7/87-  [Status: |
ALC1/2018 POLYMERS P. LTD. 'ALC1/2019 Deferred |
| 107.08.2019 5
[HQ File [RLA File Lic.No/Datc:0810136419 ) |

'21 ; 01/87/050/0] 153/AM!9/’ 08/24/040/00213/AM16/ 102,11, 2015

j Dec:smn ’l hc committec con51dcrcd the case as per agenda and notcd that clanf‘ cation from RA
i |for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the |

| ICBSE.

" [Case No.:349/24/87-  [Party Name: MACRO ~ Mect No/Date:7/87-  [Status:

| ALC1/2018 POLYMERS P. LTD. 'ALC1/2019 Deferred
! 107.08.2019

| [HQFile RLA File Lic.No/Date:0810136420 [

i22 01/87/0S0/01 ISS/AMIY/  [08/24/040/0021/AMI6/  (02.11.2015

Decision : The committce consndcred thc casc as per agenda and noted that clarification from RA |
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

! casc.
' |Case N0.:391/724/87-  [Party Name: RAVIIKHODA Meet No/Date:7/87- ’s:atﬁ's?” '
| |ALC1/2018 AND SONS ALC1/2019 Deferred
. 07.08.2019 ,
{HQ File T "RLAF Lic.No/Datc:2410041858 | I
|

23 1:01/87/050/01197/AM19/  :24/24/040/00026/AM16/  '03.11.2015

|
L Def:lSlon The committee considered the casc as per agenda and noted that clarification from RA |
i \for fixation of norms is awaited. Thercfore, committee decided to remind the RA and deferred the!

case' ......................... S— p—

T TCase No.:182/24/87- [Party Name: SYNTHETIC  'Mcet No/Date:7/87-  |Status:
ALC1/2018 PACKERS P LTD ALC1/2019 Deferred |
07.08.2019 !
HQ File "7 7T TTRLAFle 0 LieNo/Date:0710109010 | :
:07/24/040/00247/AM16/ _{05.11.2015 R

Dcc1smn : The committee considered thc case as per agenda and notcd that clarification t"mm RA'
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

|
‘24 -01/87/050/00988/AM19/

- — ot b i il
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27

30

Case No.:183/24/87- Party Name: SYNTHETIC ~ Meet No/Datc:7/87-  [Status:
ALC1/2018 PACKERS P LTD }ALC]/ZOIQ Deferred
o 107.08.2019 l
HQ File " [RLA File " ILic.No/Date:0710109009 | a
[01/87/050/00989/AM19/  [:07/24/040/00246/AM16/  [05.112015 ,

——— ——— — e o —— e —— P - S

Dec:smn The committce con51dcrcd thc casc as per agcnda and notcd that clanﬁcanon from RA l
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the !

casc. I

Decision : The committec considered the casc as per agenda and noted that clarification from RA
for fixation of norms is awaited. Thercfore, commitice decided to remind the RA and deferred the

Case No.: 19/24/87- Party Name: MACRO ‘Mcet No/Date:7/87- Status: _
ALC1/2018 POLYMERS P. LTD. ALC1/2019 Deferred |
07.08.2019 |

HQ File RLA File " Lic.No/Datc:0810136548 f !
:01/87/050/00825/AM19/  |:08/24/040/00231/AML6/  {19.11.2015 ‘
|

casc, i
“|Case No.:21/24/87- Party Name: MACRO [Mcet No/Date:7/87- Status:
ALC1/2018 POLYMERS P. LTD. |ALC1/2019 [Deferred
07.08.2019 | !
HQ File - RLA File ILic.No/Date:0810136547 | 5
01/87/050/00827/AM19/  [:08/24/040/00278/AML6/  |19.11.2015 g

Decision : The committec considercd the casc as per agenda and noted that clarification from RA
for fixation of norms is awaited, Therefore, committee decided to remind the RA and deferred the |

casc |
Casc N0.:348/24/87-  [Party Namc: RATHNA  'Mcct No/Date:7/87-  [Status:
ALC1/2018 PACKAGING INDIA |ALC1/2019 Deferred |
PVT.LTD, 107.08.2019 . '
HQ File RLA File iLlc No/Date:0710109070
01/87/050/01 1S4/AMIY/  [:07/24/040/00275/AMI6/ 123112015 |

Decxsmn Thc Commtttee con51dercd thc casc as per agcnda and decndcd issue dcﬁcwncy lcttcr
to the authorization holder for submission of the following information and deferred the case:-, !

a) Net weight of Laminating Adhesive used in the export product. !

Casc No.:40/24/87- Party Name: KAYPEE [Mcet No/Date:7/87-  [Status:
ALC1/2018 POLYMERS {ALC1/2019 Deferred
| : 07.08.2019 |

HQ File " IRLA File \Lic.No/Datc:0810136627 i

0 1/87/050/00846/AM 19/ :08/24/040/00297/AM 16/ (03.12.2015

for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

T e — , ]
Case No.:22/24/87- -'Pa-r"ty Name: MACRO  Meet No/Date:7/87- Status: i
ALC1/2018 POLYMERS P. L'TD. IALC1/2019 Deferred
:07.08.2019 ‘
11
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" [RLA File
108/24/040/00255/AM 16/

' [HQ File

‘Lic.No/Date:0810136668 |
; :01/87/050/00828/AM19/

07.12.2015 !

i Decision : Thc commiittee consndcrcd the casc as per agcnda and noted that clarification from RA
! for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the
| |case. |

for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the
casc.

" |Case No.:24/24/87- Party Name: MACRO éMcet NofDate:7/87- iStatus: !
- |ALC1/2018 POLYMERS P, L'TD. :ALC1/2019 Deferred .
o 07.08.2019

1 [HQ File RLA File  |Lic.No/Datc:0810136669 i """"
}'3] :01/87/050/00830/AM 19/ :08/24/040/00290/AM 1 6/ |07 12.2015 ]

' Decision : The committee considered the case as per agenda and noted that clariﬁcation—fr(;; ﬁ:
}

[ Case No.:28/24/87- Part;l\ia-m“c: MACRO xMcct No/Date:7/87- Status:

! ALC1/2018 POLYMERS P. LTD. 'ALC1/2019 Deferred |
; 07.08.2019 |
| _|HQ File RLA File ‘Lic.No/Datc:0810136667 | o
132 01/87/050/00834/AM19/  [08/24/040/00253/AMIG6/  07.12.2015

DcLlSan Thc commlttcc considered the case as per agenda and noted that clarification from RA |
for fixation of norms is awaited. Therefore, commitice decided to remind the RA and deferrcd the

H
!
! casc. I

r Case No.:36/24/87- Party Name: TEGA Mcct No/Datc:7/87-  |Status:
ALC1/2018 INDUSTRIES LTD, ALC1/2019 Deferred

L 07.08.2019

! THQ File RLA File " Lic.No/Datc:0210206358 | L
331.01/87/050/00862/AM19/ :02/24/040/001 S/AMI6/  115.12.2015 ;

Dei:lSlOll The committee considered lhc casc as per agenda and noted that c[anﬁcatlon from RA
for fixation of norms is awaited. Therefore, committice decided to remind the RA and deferred the

" |case.

;‘ Case No.‘:360;'54i;’8;!; o
! |ALC1/2018
e
341.01/87/050/01166/AM19/

PACKERS P LTD

o

RLA File
:07/24/040/00314/AM16/

Party Name: SYNTHETIC

" Meet No/Date:7/87-  [Status:
IALCL/2019 iDeferrcd I
07.08.2019 ! !
Lic.No/Datc:0710109179]
118.12.2015 i

casc.

Decmon The committce considered the case as per agenda and noted that clarification from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

i " ICase No.:23/24/87-
L IALC1/2018

35 HQ File
I 01/87/050/00829/AM 19/

[Party Name: MACRO
|POLYMLRS P.LTD.

i
{ [08/24/040/003 1 /AMI6/

Ifo:t:t No/Date:7/87- 'Status:
IALC1/2019 IDeferred
07.08.2019 |

diLié No/Date:0810136782 [

23 12 2015 1

for ﬁxatlon of norms is awallcd Therefore, committee decided to remind the RA and deferrcd thc
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[
[casc.

Party Name: MACRO Meet No/Date:7/87-

Statusﬂ:
ALC1/2018 POLYMERS P. LTD, ALC1/2019 Deferred
o l07.08.2019
HQ File RLA File iLic.No/Datc:0810136784 |
:01/87/050/00842/AM19/  |:08/24/040/00327/AM16/  28.12.2015

Decision : The committee considered the casc as per agenda and noted that elarification from RA
for fixation of norms is awaited, Therefore, committee decided to remind the RA and deferred thei

casc. i

37 1.01/87/050/01156/AM19/

Case No.:350/24/87- Party Name: MACRO (Mcet No/Date:7/87- Status: i
ALC1/2018 POLYMERS P. LTD. 1ALC1/2019 Deferred |

'07.08.2019 |
HQ File

RLA File ) ‘Lic.No/Datc:0810136797
:08/24/040/00307/AM16/  .29.12.2015

Decision : The committee considered the casc as per agenda and noted that clarification from RA
for fixation of norms is awajted. Therefore, committee decided to remind the RA and deferred the

casc.

L

|

|
|
38
|
!
E

|
|

Case No.:351/24/87- rf’;rtmy Name: SRF LIMITED |Mect No/Date:7/87- |§tat‘us:_ !
ALC1/2018 ALC1/2019 Withdrawn ’

07.08.2019 | I
HQTile "~ [RLA File " [Lic.No/Datc:0410161475 | -
:01/87/050/01157/AM19/  |:04/24/040/00126/AMI16/  |30.12.2015

Decision : The committee considered the mail of RA, Chennai wherein it was mentioned that !
firm has surrendered the licensc . Therefore, committee decided to withdraw the case.

Case No.:352/24/87- I?eirE;lil_arr;é-Sf(F LIMITED Mect No/Date:7/87- {S-ta-tl_ls_: U
ALC1/2018 ALC1/2019 [Withdrawn I
07.08.2019

HQ Filc  [RLAFile |Lic.No/Datc:0410161476 '
:01/87/050/01158/AM19/  |:04/24/040/00127/AMI6/  |30.12.2015 ‘

Decision : The committee considered the mail of RA, Chennai wherein it was mentioned that |
firm has surrendered the license . Thereforc, committee decided to withdraw the casc.

v e e e vt e o e )
Case N0.:356/24/87-  |Party Name: BASRUR  Meet No/Date:7/87- |Status: |
ALC1/2018 UNISEAL PRIVATE ]ALC1/2019 Deferred

LIMITED., 07.08.2019
HQ File [RLaFwile  |Lic.No/Date:0710109244 |
:01/87/050/01 162/AM19/  |:07/24/040/00342/AM16/  108.01.2016 |

Decision : The committee considered the case as per agenda and noted that clarification from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

CasC.

——

Case No.:378/24/87- Party Namc: SHREE |Mcct No/Date:7/87- Status: i
ALC1/2018 TIRUPATI POLYPACK ALC1/2019 Deferred |
07.08.2019 , _
13
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|

A2

45

46

Casc.

' Case No 3/24/87-

ﬁ—IQ File
|:01/87/050/01 184/AM19/

CReaFle T
24/24/040/00038/AM 16/

 Lic.No/Date: 2410041909[
22.01.2016

Decxsmn The commmcc considered the case as per agcnda and noted that clanf’ cation from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

casc.

[Case No.:29/24/87-
ALC1/2018

HQ T
:01/87/050/00835/AM 19/

l\/fcct i\lofDat(_::"lié?-

!Party ty Name: POLYLINK 'Status:
POLYMERS (INDIA) ALCI/2019 [Deferred
LIMITED 07.08.2019

IRLA File ‘Lic.No/Date:0810137073 | i O
:08/24/040/00368/AM16/  [25.012016 |

casc.

Case‘No.:S7f24f87-
ALC1/2018

HQ File
:01/87/050/00863/AM19/

ALC1/2018
HQFile
:01/87/050/00809/AM19/

RLAFile ~ iLic.No/Datc:0810137390]
[08/24/040/00407/AM16/  110.03.2016 !

Decns:on The committee considered the case as per agenda and noted that clarification from RA :
for fixation of norms is awaited, Therefore, committee decided to remind the RA and deferred the

B S —

Par-t-;N-anlc: MACRO [Mcct No/Date:7/87- Status:
POLYMERS P. LTD, IALCI/2019 Deferred |
] 107.08.2019 :

DEClSlon The comm1ttee constdcrcd thc casc as per agenda and notcd that clanﬁcatlon from RA
for fixation of norms is awaited. Therefore, commitice decided to remind the RA and deferred the

Party Namc: MACRO ‘Meet No/Date:7/87- [Status: o

POLYMERS P. LTD. IALCI/2019 'Deferred
07.08.2019 |

RLA File o ILic.No/Dalc:0810137402

:08/24/040/00365/AM 1 6/ i11.03.2016 l

—=

Decision : The committee considered the casc as per agenda and noted that clarification from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

case.
- !
Case No.:4/24/87- Party Name: MACRO Meet No/Date:7/87- Status:
ALC1/2018 POLYMERS P. LTD. ALC1/2019 Deferred
,07.08.2019 i
HQ File RLA Filc 'Lic.No/Datc:0810137404
:01/87/050/0081 0/AM 19/ 08/24/040/00354/AM16/ 111.03.2016

Caset.

.Case Nd::5/24i87~
ALC1/2018

HQ File
:01/87/050/0081 /AM19/

“[Party Name: MACRO

“[RLA File

'POLYMERS P. LTD.

08/24/040/00366/AM 16/

rDcmsmn The committee considered the case as per agenda and noted that clarlﬁcatlon from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

e —

’Mcct No/Date: 7/“87- S“;at-uszw ” |
ALC1/2019 Deferred |
'07.08.2019

) [Llc No/Date 0810137405 I '

11 03 2016 , '

I)ecxs:on Thc commlttee considered the case as per agenda and noted that clanﬁcanon from RA !
for fixation of norms is awaited. Therefore, commmcc decided to remind the RA and defcrrcd the

14
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! ‘casc.

| Icase No.:49/24/87- Party Name: MACRO  Mcct No/Date-7/87-  |Statasr |

| |ALC122018 POLYMERS P. LTD. ALC1/2019 Deferred

. L 07.08.2019 |

47 [HQ File RLA File iLic.No/DQteEomow"fdm{
:01/87/050/00855/AM19/  [:08/24/040/00353/AM16/  |11.03.2016

Decision : The committee considered the case as per agenda and noted that clarification from RA

N _“__l
. . . - . . . I
for fixation of norms is awaited. Thercefore, committee decided to remind the RA and deferred the |

case. f
. - . o
{M r(f;s“:”:wﬁ—o.:SSIZMS’T- Party Name: MACRO ?Mcet No/Date:7/87- |Status: :

ALC1/2018 POLYMERS P. LTD, ALC1/2019 Deferred

1_ _ 107.08.2019 l I

[HQ File RLA File Lic.No/Datc:0810137427 o
48 01/87/050/00864/AM19/  |:08/24/040/00356/AM 16/ 115.03.2016 }

Demsmn The committce considered thc case as per agcnda and notcd that clarification from RA 7 |

for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the |

case.

| [CaseNo.:47/24/87-  |Party Name: MACRO Meet No/Datc:7/87-  [Status: |

,  |ALC1/2018 POLYMERS P, LTD. 'ALC1/2019 Deferred

07.08.2019

HQ File RLA Tile ILIC No/Datc:0810137429 ["

49 1:01/87/050/00853/AM19/ :08/24/040/00361/AM 16/ 115.03.2016 )
Dec:smn The committee considered the case as per agenda and noted that clarlﬁcatlon from RA ;
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the {
casc,
lCasc No.:48/24/87-  [Parly Name: MACRO Meet No/Date:7/87-  [Status:
ALC1/2018 POLYMERS P. LTD. ‘ALC1/2019 iDeferred

l 107.08.2019 |

i HQ File RLA File 'Lic.No/Datc:0810137430 |

50 -0 1/87!050/00854/AM19/ :08/24/040/00358/AM 16/ 15.03.2016

! Decision : Thc commiltee considered the case as per agenda and noted that clarification from RA

| |for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

| |case. '

[ [Case No.:50/24/87- Party Name: MACRO IMcct No/Date:7/87-  [Status:

l ALCI1/2018 POLYMERS P. LTD. ALCI/2019 Deferred

107.08.2019

‘ HQ File " |RLATFile o iLlc c.No/Datc:0810137426

‘5 | 01/87/050/00856/AM19/ 08/24/040/00362/AM16/ |15.03. 2016

[ Bec:sxon I‘he committee con51dcrcd lhc case as per agcnda and notcd that clarification from RA

| |for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the i

I casc. o n o =

52 [Case No:52/24/87-  [Party Name: MACRO  Meet NoDate:7/87-  [Status:

15
Aod } sy e
- ‘: 1 T(::. i
AN - J"‘ul aliy
A .f I

oy end e tWLL, DV L2t



| [ALc1a2018 POLYMERS P. LTD. ALC1/2019 Deferred |

T ) _ 07.08.2019

! Qi RLA File Lic.No/Datc:0810137428 :
OUBTI0S0/008S/AMIS/  |08/24/040/0035S/AMI6/  115.03.2016

[Dec1smn The committee cons:dercd thc casc as per agcnda and noted that clarlﬁcat:on from RA
(for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

casc.
~ [Case No.:60/24/87- Party Name: MACRO ‘Mect No/Datc:7/87- Status: |
ALC1/2018 POLYMERS P. LTD. ‘ALC1/2019 Deferred {
07.082019 ;
HQ File RLA File * [Lic.No/Date:0810137538 O
33 |:01/87/050/00866/AM 19/ |:08/24/040/00408/AM16/  29.03.2016

for fixation of norms is awaited. Thercfore, committee decided to remind the RA and deferred the
CasC,

|
Decision : The committee considered the case as per agenda and noted that clarification from RA i
|

¢ |Case No.:45/24/87- Party Name: MACRO ‘Meet No/Date:7/87- Status:
ALCI1/2018 POLYMERS P. LTD. 1ALC1/2019 Deferred

> 107.08.2019 i
HQ File RLA File Lic No/MDatc:0810137536 |

541:01/87/050/00851/AM 19/

08/24/040,"00346/AM] 6/ 29 03.2016 g

! Dec1510n The committee considered the case as per agenda and noted that clarlﬁcatlon from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

|
i
|
|
|
i
N

!
| |casc.

! " |Case No.: :55/24/87- - Party Name: MACRO iMcctNo/Date 7/87-  |Status:
| ALCI1/2018 POLYMERS P. LTD. ALCI1/2019 Deferred
| 107.08.2019
HQ File " |RLA File Lic.No/Date:0810137537 |
155 0f/87/050/0086l/AM19/ 08/24/040/0037]/AM16/ 129.03.2016 !
L, e e e mmm e i ———n | i e matin
l Du:nsmn 'I‘hc commlttcc considered the casc as per agcnda and noted that clarlﬁcatlon from RA ;
! {for fixation of norms is awaited. Therefore, committec decided to remind the RA and deferred the

jcase. i

. |CaseNo.:6/24/87-  [PartyName: MACRO  Mect No/Date:7/87-  [Status:
| |ALC1/2018 POLYMERS P. LTD. ALCL/2019 ‘Deferred
I 5 07.08.2019 |
I"HQ Fle  [RLAFle 'Lic.No/Date:0810137550 |
56 01/87/050/00812AM19/ [ :08/24/040/00403/AM16/  :30.03.2016 |

\ - |
chc:smn The commlttcc con51dcrcd the casc as per agcnda and notcd that clarification from RA
ifor fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the |

I .

ICﬂSC- )
[ ICase No.:46/24/87- Party Name: MACRO iMcct No/Date:7/87-  |Status: |
lALC1/2018 POLYMERS P. LTD. IALCI/2019 Deferred |
571 07.08.2019 | |
[ i

|HQ File S ‘REX File ‘Lic.No/Datc:0810137547
[01/B7/0S0/00852/AM19/  [:08/24/040/00364/AM16/ 30032006 '

- [ — —_— R ——— [ P U —
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Decision : The committce considered the case as per agenda and noted that clarification from-I_{; i
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the |
case. '
| iCaseNo.:51/24/87- _"rParty Name: MACRO  Meet No/Date:7/87-  |(Status:
ALC1/2018 POLYMERS P. L'TD. ALC1/2019 Deferred
e 07.08.2019
. .HQ Fite IRLA Filc Lic.No/Datc:0810137546 |

| 01/87/050.’00857/AM19/ ' 08/24/040/00347/AM]6/ 30. 03 2016 ! '

Decision : The commlttcc conmdercd thc casc as per agenda and notcd that clarification from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the |

casc.
| [Case No.:59124/87- ' Party Namc: MACRO ~ Meet No/Date:7/87-  |Status:
' |ALC12018 POLYMERS P, LTD. ALCI/2019 Deferred |
| 107.08.2019 !
' [HQ File RLA File Lic.No/Datc:0810137604 | ;

59 :01/87/050/00865/AM19/ |:08/24/040/00348/AM 16/ '05.04.2016 | ~

DBCISlon The commlttcc considered the casc as per agenda and noted that clarification from RA |
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

casc.

Case No.:7/24/87- _I;;rWa;ng_f\dAC_I_{b "~ Meet No/Date:7/87-  Status:
ALC1/2018 POLYMERS P. L.TD. ALCIL/2019 Deferred
. |07 08.2019
HQ File RLA File LlC _No/Date: 0810137606
60 1:01/87/050/00813/AM19/ 08/24/040/00432/AM] 6/ 05.04.2016 '
Decision : The committee considered the case as per agenda and noted that clarification from RA |
for fixation of norms is awaited. Thercfore, committee decided to remind the RA and deferred the
casc. [
[ lCase No.:8/24/87- Pwa;ty Name: MACRO Mect No/Datc:7/87- Status: |
ALC1/2018 POLYMERS P. L.TD. ALC1/2019 Deferred |
107.08.2019
HQ File " [RLAFle I_,lc No/Darc:0810137607
611:01/87/050/00814/AM 19/ |:08/24/040/00415/AM16/  105.04.2016 : l
l Decision : The committee considered the casc as per agenda and noted that clarification from RA |
' |for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the |

case. o
" Casc No.:53/24/87-  |Party Name: MACRO _I'Mcc: No/Datc:7/87-  [Status: _—i

ALC1/2018 POLYMERS P. LTD. 'ALC1/2019 Deferred

| 107.08.2019 ‘

HQ File TIRLAFIe  |Lic.No/Datc:0810137605 |

I
08/24/040/00438/AM16/ 05 04 201 6 :

62 :01/87/050/00859/AM 19/

d 'DeCISlon Thc commlttcc cons:dered the casc as per agcnda and notcd thaL clanﬁcanon from RA I
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

| [casc. |
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| Case No.:54/24/87- FEE;TN}}E{MACRO Moet No/Date:7/87-  [Status:

| IALC12018 POLYMERS P. LTD. ALC1/2019 iDeferred
: i 07.08.2019 :
« _ [HQ File RLA File Lic.No/Date:0810137608

|63 :01/87/050/00860/AM 1/

'08/24/ 040/0043 9/AM16/ 05.04.2016

‘ Dec:smn ¢ The commlttcc con51dercd the case as per apenda and noted that clanﬁcanon from RA
‘ for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

Ccase.
' [CaseNo:371/24/87- " [Party Name: SERVEWELL  Mect No/Date:7/87- [Starus:
ALC1/2018 HOUSEHOLD IALCI/2019 Deferred
APPLIANCES 107.08.2019
| {HQ File " [RLA File " [Lic.No/Date:241004 1544 | o

164 |.01/87/050/01177/AMIS/  |:24/24/040/00019/AM16/ 05, 05.04.2016

[ DcuSlon The committee considered the case as per agenda and noted that clarlﬁcanon from RA

for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

i lcase.

| CaseNo.:9/24/87-  |Party Name: GOPALA Mect No/Date:7/87-  |Status:
| jALC12018 POLYPLAST LTD. ALC1/2019 Deferred
o 07.08.2019 |

| [HQFile RLA Filc ‘Lic.No/Date:0810137687 [

65 1:01/87/050/00815/AM19/  1:08/24/040/00011/AM17/  |15.04.2016

|

I for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

Decision : The committce considered the casc as per agenda and noted that clarification from RA |

| case. ,
tCase No.:84/24/87- Party Name: GOPALA 'Mect No/Date:7/87- Status:
ALC1/2018 POLYPLAST LD, ALC1/2019 Deferred
| 07.08.2019 |
HQFle ~ [RLAFle  Lic.No/Datc:08I0137688 |

66 ‘01/87/050/00890/AMI9/  |:08/24/040/00012/AM1 7/ 15.04.2016 |

for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

DCCISlon The committee conmdercd thc casc as per ag,cnda and noted that clarlﬁcatlon from RA

casc,
'™ |Case No.:146724/87- Party Name: VASUDHA }Mect No/Date:7/87- Status:
| 1ALC12018 CHEMICALS PVT.LTD.  ALCI/2019 Deferred |
‘ 107.08.2019 !
| _IHQFile o RLA File ILic.No/Date:0310804191 [ /
|57 :01/87/0S0/0095VAM19/  :03/95/040/00065/AM17/ 26.04.2016 |

Demsmn : Thc committce con51dcrcd the casc as per agenda and notcd that clarification from RA
1 |for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

casc.

{Case No.:1/8/87-ALC1/2016 [Party Name: WACKER ~ Meet No/Date:7/87-  [Status:
METROARK CHEMICALS |ALC1/2019 [Deferred
{68 | IPVT LTD 07.08.2019
| [HQFile fRLA File " 77 'Lic.No/Date:0210206703 ' :
18
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5 !01/87/050/00113/AM17/ |02/24/040/00022/AM17/ - 19 052016 i

iDecnslon ! The commlttcc con51dcrcd thc casc as per agcnda and noted that Commcnts awallcd
. from Dcptl of Chcmxcals and Petro Chemicals. Therefore, committee decided to defer the case. ;

. el —— e P
E_ Case No.:61/24/87- —!Farty Name: MACRO ~ Meect No/Date:7/87- Status:

| |ALC1/2018 POLYMERS P. LTD. ALCI1/2019 Deferred |
b 107.08.2019 i

!
16 HQ File RLA File e No/Date:0810137971 F"
109 :01/87/050/0086T/AMI19/  |:08/24/040/00456/AM16/  23.05.2016 '

| DCCISlon Thc committee cons1dercd thc casc as per agenda and noted that clarification from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

case. |
‘i |Case No.:12/24/87- . I;ény Name: PYE TOOLS ~ 'Meet No/Date:7/87- lStatus: |
© |ALC1/2018 PVT.LIMITED 'ALC1/2019 Deferred
‘ 07.08.2019 |
| HQFile RLA File " Lic.No/Date:3010103786 | O

70?01/87/050,'00318/AM19/ :30/24/040/00005/AMI 7/ 23.05.2016 |

! §Dec1s10n The committee considered the casc as per agcnda and noted that clarification from RA |
4 ]for fixation of norms is awaited. Therefore, committec decided to remind the RA and deferred the

icase.

— e e i o+ P oo o i U S |

a W;E‘;sc No.:62/24/87- |Party Name: MACRO :Mect No/Date:7/87-  [Status: |

| ALC1/22018 'POLYMERS P. LTD., ALC1/2019 Approved “
07.08.2019 3

. HQFile Riamie ‘Lic.No/Date: 08101380 .

I :01/87/050/00868/AM19/  1:08/24/040/00464/AM16/ 14 i

i r [25.05.2016 [

;
— |
‘Decision : Based on the examination of the case of firm by Technical Expert (Consultant!
{DNM}) in File No. 01/87/050/00868/AM 19, the Committee decided to adopt following norms:- !

71
EXPORT ITEM QUANITY IMPORT ITEM QUANITY ,

i\;}fﬁf;gj};‘zi ) 3035 ( Resin IKe | Distilled Fatty Acid 0.255Kg
‘ Pentaerithritol 0.085Kg |
‘ Phthalic Anhydride 0.280Kg
‘; Glycerine 0.135Kg |
b Toluenc 0.315Kg |
| RA may take consequential action as per Policy / Procedures

De(:lsmn : Bascd on thc examination of' the case of ﬁrm by 'Icchmcal Expcrt (Consultam
{DNM}) in File No. 01/87/050/00819/AM19, the Committec decided to adopt following norms:-

T |Case N(;W{gziférl-_ EParty Name: MACRO 'Meet No/Date: 'Mﬁ-w_@t;s_ 3 __,
lALC1/2018 POLYMERS P. LTD. ALC1/2019 Approved |
o 07.08.2019 1 i
woEwle RLA File ~ T T Lic.No/Date:0810138015 { i
\ OI/87/050/0081 YAMI9/  |:08/24/040/00006/AM17/ [25.05.2016 i

i

! | EXPORT ITEM QUANITY IMPORT ITEM QUANITY !
| | Alkyd Resin S- 5035 ( Resin 1K8 | Dictilled Fatty Acid 0.255Kg
| content 70+/-2%) Distilled Fatty Aci - :
i9
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!' ’ Pentaerithritol 0.085Kg I
Phthalic Anhydride 0.280Kg | |
‘ Glycerine 0.135Kg

RA . may take conscquentla] actwn as per Policy I Procedures

Xylene 0315Kg I

|i [Case No.:14/24/87- ~  [Party Name: MACRO  [Meet No/Date:7/87-  [Status:
, |ALC1!2(]18 IPOLYMERS P.LTD. ALC1/2019 [Approved
. ! 07.08.2019
| IHQ File RLA File |Llc No/Datc:0810138016 |
01/87/050!00820/AM19/ :08/24/040/00463/AM1 6/ 25.05.2016 :
i Decnsmn : Based on the cxamination of the case of firm by Technical Expert (Consultant|
‘ {DNM}) in File No. 01/87/050/00820/AM19, the Committee decided to adopt following norms:-
73 ‘
EXPORT ITEM QUANITY IMPORT ITEM QUANITY \
i 1 | Alkyd Resin S- 5035 ( Resin IKg | s . 0.255K
| content 70+/-2%) Distilled Fatty Acid & !
| Pentacrithritol 0.085Kg
‘ Phthalic Anhydride 0.280Kg _
Glycerine 0.135Kg i
Xylene 0.315Kg
RA may take conscquential actmn as per Policy / Proccdures |
| |CaseNo.:98/24/87-  [Party Name: ALUPLAST  Mcct No/Date:7/87-  [Status:
' JALC1/2018 INDIA PRIVATE LIMITED ALC1/2019 Deferred |
‘07.08.2019 ‘

|

! [HQFile " IRLA File Lic.No/Date:3410042270
|74 :0L/8T/0S0/00904/AM19/  :34/124/040/00070/AM17/ 14 06.2016

\

Demsmn The commlttcc conmdcred the case as per agcnda and notcd that clanf’ cation from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

casc. |
" [Case No.:97/24/87- Party Name: VISION Meet No/Date:7/87- {Status:
| ALC1/2018 PRODUCTS (P) LTD IALCI1/2019 |Deferred
107.08.2019 |
HQ File " " [RLA File ~ [LicNo/Date:3410042286 | '
01/87/050/00903/AM19/ 34/24/040/00045/AM17/ I7 06. 2016 |

1
|
} Dec1s10n The Comrmttcc c0n51dcrcd thc case as per agcnda and dec1ded issue deﬁcmncy Icttc:ri
¢ lto the authorization holder for submission of the following information and deferred the case:-

|

la) Technical descriptions/specifications, percentage composition (by weight) of the products to be!
iexported.

{15 i
| b b) Detailed manufacturing process along with technical justification for wastages claimed at each
" |stage and cach of the materials required in the manufacturing process.

¢) Chemical name, Technical specifications of items proposed to be imported. l
d) Whether the scrap generated in the process is being reused or not. If not the technical justification l
for its non-usc may be furnished. If the scrap is being sold, the sale value/commercial valuc may be |
indicated. |

} ¢) Material balance indicating calculative statement of the requirement of each of item for
i \manufacture of each of export product

JU—
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réomposmon of the Export Item B

Case No.:102/24/87- [Party Name: VISION ~ Mect NoDate:7/87-  [Statasr |
ALC1/2018 PRODUCTS (P) LTD 'ALCI/2019 Approved
I '07.08.2019 .
' [HQ File RLA Filc ILic.No/Date:3410042284 |
:01/87/050/00908/AM 19/ 34/24/040/00052/AM1 7/ *17 06.2016
¢ Decision : Based on the examination of the case of firm by Technical Expc; ?C}J}li;u_lta;t_ltl
7 {DNM}) in File No. 01/87/050/00908/AM]9, the Committee decided to adopt following norms:- |
EXPORT ITEM QUANITY IMPORT ITEM QUANITY |
é\OI;O(YD RESIN VLK-3154- IKg PENTAERYTHRITOL 0.184Kg i
i PHTHALIC ANHYDRIDE 0.225Kg |
f RA may take consequcnhal action as per Policy / Procedures |
| [CaseNo.10324/87-  IPartyName: VISION  Meot NoMDate7/87-  |Stafus: |
ALC1/2018 PRODUCTS (P) LTD 'ALCI/2019 Approved |
, 107.08.2019 l
' {HQTile RLA ¥ile {Lic.No/Date:3410042283 |
" 1:01/87/050/00909/AM 19/ :34/24/040/00055/AM17/ 117.06.2016
| Dec1s10n : Based on the examination of the casc of firm by Technical Expcrt (Consultant
[ {DNM}) in File No. 01/87/050/00909/AM19, the Committee decided to adopt following norms:- |
| i
|77 EXPORT ITEM QUANITY IMPORT ITEM QUANITY |
| POLYESTER RESIN 1Kg 0.2304Kg | |
: SOLUTION (65+/-1% RESIN Neo Pentyl Glycol
' CONTENT) VOY8151
! Phthalic Anhydride 0.3003Kg | i
Adipic Acid 0.1209Kg |
C-9 0.353Kg I
ISOPHTHALIC ACID 0.1200Kg | 1
{ RA may take consequential action as per Policy / Procedures !

S — - T P —)

) !E;sgNo.:wl“M/Zd/S?- i Party_ Name: VIS]ON I;/l_cct ]\j-c;f[")_ﬁic:;HS"i—w T fStatus
. |ALC1/2018 PRODUCTS (P) LTD ALC1/2019 }Apprnvcd
i 07.08.2019 |
' |HQ File ~ [RLAFile 77 [Lic.No/Date:3410042287 1[ ,

:0]f87/050/009 1 0/AM19/ :34/24/040/00049/AM17/ 117.06.2016

Decns:on : Based on the cxamination of the case of firm by Technical Expert (Consultant
178 {DNM}) in File No. 01/87/050/00908/AMI9, the Committec decided to adopt following norms:-

|
EXPORT ITEM QUANITY IMPORT ITEM QUANITY |
ALKYD RESIN VLK-3080 1Kg PENTAERYTHRITOL 0.0818Kg I

{ 60% Resin Content}
PHTHALIC ANHYDRIDE 0.0877Kg
RA may take consequential action as per Policy / Procedures

Case No.:105/24/87- [Party Name: VISION ~ [Meet No/Date:7/87- [Status:
ALC12018 PRODUCTS (P} LTD ALCL/2019 Approved |
7 107.08.2019 ;
| {HQ File ~ [RLaFile " {LicNo/Date:3410042285|
21
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L01/87/050/009 1 1/AMI9/ [ :34/24/040/00053/AMI7/ '17.06.2016 .

| P S -
. [Decision : Based on the examination of the casc of firm by Technical Expert (Consultant
‘|{DNM}) in File No. 01/87/050/00911/AM19, the Committee decided to adopt following norms:-

i EXPORT ITEM QUANITY IMPORT ITEM QUANITY
ALKYD RESIN VLK-3154- [
| e 3154 IKe | PENTAERYTHRITOL 0223Kg | |
[
| PHTHALIC ANHYDRIDE 0.273Kg
[ RA may take consequential action as per Policy / Procedures i

i |Case No.:31/24/87-

Party Name: HIGHPOINT  Meet No/Date:7/87- Status: |

! ALC1/2018 TRADELINK PRIVATE IALC1/2019 Deferred |
LIMITED (07.08.2019 |

HQ File RLA File 'Lic.No/Date:02] 0206763 |
:01/87/050/00837/AM 19/ :02/24/040/00045/AM17/  |17.06.2016 ’

Decision : The committee considered the casc as per agenda and noted that clarification from RA
for fixation of norms is awaited. Therefore, committec decided to remind the RA and deferred thc|

case.

e —— - - _— - - - - -—a

1 ICase No.:78/24/87- -iP-arty Namc: ARMOR Mcet No/Date:7/87- "‘[Statu;:“
ALCI1/2018 IPLAST LTD,, IALC1/2019 Deferred |
, i 07.08.2019 | !

|

81 .01/87/050/00884/AM 19/ [:07/24/040/00106/AM17/  21.06.2016

Decision : The committee considered the casc as per agenda and noted that clarification from RA |

|

~' HQ File RLA File " Lic.No/Date:0710109980 |
|

! for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the !

|

|casc. .

[Case No.:100/24/87-  |Party Name: VISION Moot No/Date:7/87- |Status:
107.08.2019

| JALC1/2018 PRODUCTS (P) LTD |ALC]/2019 Approved |
!
|
{

HQFile RLA File 'I'Li'c'.No/D?c;:Miﬁbaizégi[
:01/87/050/00906/AM19/  |:34/24/040/00054/AM17/  23.06.2016 '

! Decision : Bascd on the examination of the case of firm by Technical Expert (Consultant|
I I{DNM}) in File No. 01/87/050/00906/AM19, the Committee decided to adept following norms:-

82
l EXPORT ITEM QUANITY IMPORT ITEM QUANITY ‘
! POLYESTER RESIN 1Kg 0.202Kg !
| SOLUTION (65+/-1% RESIN Neo Pentyl Glycol
: CONTENT) VOY8239 i
Phthalic Anhydride 0.300Kg
Adipic Acid 0.240Kg J
| c-9 0.353Kg
‘ RA may take consequential action as per Policy / Procedures
"[Case No.:15/24/87- 1 [Party Name: AAKASH [Mcet No/Date:7/87- |Status: |
ALC1/2018 POLYFILMS LIMITED IALC1/2019 Deferred |
(07.08.2019 I
83 1HQ TFite RLA File Lic.No/Date:5210041953 :
:01/87/050/00821/AM 19/ :52/24/040/00023/AM 17/ |11.07.2016 |
[Decision ! The committee considered the case as per agenda and noted that clarification from RA:
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) for fixation of norms is awaited. ’Ihcrcforc commmcc decided | to remind the RA and deferrcd the

casc. i
- Casemﬁo 17./24/87- o _mearty Namc: KABIR llllllllllllllllll M CCt No/Datc 7/87— - Si:;tl;s"m _i
ALC1/2018 LEATHERS IALC1/2019 Deferred
| 107.08.2019 g
{ HQ File [RLA File ‘Lic.No/Date:0510399269 | ,

84 0[/87/050/00823/AM]9/ E 05/23/040/001 ]3/AM17/ 27.07.2016

D(,(:lsmn The committec con51dercd thc casc as per agenda and noted that clarlﬁcatlon from RA
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

Case No.:148/24/87- Party Name: LUCRO,  |Mect No/Date:7/87-  Status:
1 ALCI1/2018 ALCI/2019 'Withdrawn
07.08.2019 | |
85 IHQ File RLA File " [Lic.No/Date:031 0806732

! 01/87/050/00954/AM19/
1

Demsmn The committee considered thc ma1] of RA, Mumbai wherein it was mentioned that the l
AA has been redeemed. Therefore, committee decided to withdraw the case.

03/95/040/00364/AM17/ 29.07.2016

| ICase No.:128/24/87- Party Name: RATHNA” Mcct NoDatc7/87-  [Status: |
| ALC1/2018 PACKAGING INDIA IALC1/2019 Deferred |
' PVT.LTD, 07.08.2019 :
' |HQFile RLA File "~ [Lic.No/Date:0710110389 |

86 :01/87/050/00934/AM19/  |:07/24/040/00161/AM17/  |08.09.2016

DCCISlon The Committee considered the case as per agcnda and decided issue deficiency letter
| lto the authorization holder for submission of the following information and deferred the case:-.

a) Net weight of Laminating Adhesive used in the export product, f

Case No.:164/24/87- Party Name: IMPEL IMcet No/Date:7/87-  [Status: |
ALC1/2018 EXPORTS ALC1/2019 Deferred
07.08.2019 ; |
HQ Filc ~ [RLAFile "~ Lic.No/Datc:0710110529 [
87 1:01/87/050/00970/AM19/  [:07/24/040/00220/AM17/  {19.10.2016

I
{
|
Decision : ‘The committee considercd the casc as per agenda and noted that clarification from RA
l for fixation of norms is awaited. Therefore, committec decided to remind the RA and deferred thc|

lCﬁSC. _J
[ [Case No.:101/24/87- Party Name: RAJSHA Mcet No/Date:7/87-  [Status:
| IALC1/2018 CHEMICALS PVT.LTD,  'ALC1/2019 Deferred
o 07.082019
I lHQFie " IRLA File ‘Lic.No/Datc:3410042610 |
88 101 87/050/00907/AM19/ :34/24/040/001 68/AM 17/ 20.10.2016 |

1

|

|
Dec1s10n Thc committec considered thc casc as per apenda and noted that clanﬁcanon from RA |
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the

casc. |

-

@rCasc NBTEEJ/E'F- [Party Namc ALUDECOR [Mcctioflitc:'?/—ﬁ: IStatus
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laLc12018

HQ File

case,

01/87/’050/00824/AM 19/

!
|
’ Decision : The committee considered the casc as per agenda and notcd that clarlf cation from RA

- ’LAMINATI(“)N‘ PVT.LTD., ALC1/2019 [ISe_fer;él__ .
07.08.2019

RLA File |Llc No/Date:0210207114[ |

:02/24/040/00146/AM17/ 0211 2016 !

for fixation of norms is awaited. Therefore, committec decided to remind the RA and deferred the

I_ Case No.:359/24/87-
ALC1/2018

i

HQ File
:01/87/050/01165/AM 19/

Parly Name: IMPEL Meet No/Date:7/87- Status: |

EXPORTS ALC1/2019 Deferred
107.08.2019 [

RLA File Lic.NoDatc:0710110627 [

:07/24/040/00324/AM 16/ 108.11.2016 l

1
I |case.

rl)ecmon : The committee considered the case as per agenda and noted that clarification from RA !
for fixation of norms is awaited. Therefore, committee decided to remind the RA and deferred the |

I Case No.:32/24/87- Party Name: V.K.A. Meet No/Date:7/87- Withdrawn
t ALC1/2018 POLYMERS PRIVATE ALCI1/2019 ‘ |
i |[LIMITED 07.08.2019 '
91 [HQ File [RLA File LicNo/Datc:3210078056 |
b 101/87/050/00838/AM19/ I'32/24/040/00033/AMI7/ 20.12.2016

| [Case No.:361/24/87-
| IALC1/2018
|
9o
{
|

92 HQ File
| :01/87/050/01 167/AMI19/

DECIS]OH :The committee congidered the reply of the RA, Coimbatore wherein it was ment1oncd|
that AA has becn 1ssued on repcat baSlS Thercforc, committce decided to w1thdraw thc case.

) 1Party Nan;e: SUDAT{éI_-IRN_ ﬁ\/[_ecl NB.’D_atc_:TFE'T- ) _Status
EXTRUSIONS PVT.LTD,  ALCI/2019 Deferred
* 107.08.2019 ‘ :
JRLA File Lic.No/Date:0710110844 I
07/24/040/00309/AM17/  [26.12.2016

i |Decision : The committee noted that hard copy of the appllcatlon has not been received from RA F
i despxtc remindcer. Therefore, committee demdcd to rcmmd the RA and deferred the case. |

93 |HQ File
:0 1/87/050/00005/AM 18/

[Case No.:5/1/87-ALC1/2017

Party Namc: WACKER ~ Meet No/Date:7/87-  [Status: |
METROARK CHEMICALS ALC1/2019 Deferred |
IPVT LTD 07.08.2019 | |
TIRLAFile  Lic.No/Datc:0210207478 |
:02/24/040/00219/AM17/  120.03.2017

!
! DECISlon Thc commiittee considered the case as per agenda and noted that Comments awaited
| from Dcptt of Chemlcals and Petro Chemicals. Therefore, committee dcc:ldcd to defer the case.

" [Case No.:365/24/87- Party Name: SYNTHETIC ~ [Meet No/Date:7/87-  Status:

' |ALC1/2018 IPACKERS P LTD IALC1/2019 Deferred
| 107.08.2019 |
i04 [HQ File RLA File " Lic.No/Date:0710111303 !
| LOI&7/0SON01ITIAMIY/  L0T24/040/00392/AMIT/_ 20.03.2017 !

|Dec1s1on

I‘hc commutec considered the case as pet agenda and noted that RA as well as ﬁrm\
| ,rcmmded on 29 07 l9 for Hard Copy T hcrcforc commlttcc dcmdcd to dcfcr thc casc.

tad



Case No.:119/24/87- Party Name: SHIVA ‘Meet No/Date:7/87- Status:

ALC1/2018 PHARMACHEM LTD |ALC1/2019 Approved |
! 07.08.2019

'HQ File RLA File Lic.No/Date:3410043072 l

501/87/050/00925/AM19/ 34/24/040/0033 VAMIT/ 29 03 2017 | ‘

Dcmsxon Based on the exammatlon of the casc of ﬁrm by I‘cchmcal Expcrt (Consultant {SK})
in File No. 01/87/050/00925/AM 19, the Committce decided to ratify the licensc as under:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY '

RESIN DISPERSION (SPCRYL 5
95 160E / SPCRYL 160 MEA / |

SPCRYL 60 ECO/ SPCRYL 61/

SPCRYL 63 / SPCRYL 75 ECO) I
| (STYRENE METHYL | 300000Kg | STYRENE 23977.0Kg |
! METHACRYLATE CO- I
| POLYMER LATEX & RESIN) .
| {NON VOLTILE MATTER i
l CONTENT 35-36%}

‘ ALFA METHYL 31684.7Kg i
! STYRENE |
1 ACRYLIC ACID 31684.7Kg ,
Co BUTYL ACRYLATE 3996.2Kg i
| RA may take consequential action as per Policy / Procedures
| ?Case No.:44/2/87- iParty Name: WACKER Meet No/Date:7/87- Status:
ALC1/2017 1ME'I‘ROARK CHEMICALS |ALC1/2019 Deferred
PVTLTD ‘07.08.2019 }
g6 {HQ File IRLA File Lic.No/Date:0210207504 [ '

:01/87/050/00101/AMI 8/ :02/24/040/00263/AM 17/ 29. 03 201 7 |

|
DeCISlon : The commmcc considered the casc as per agenda for cxamination by C&PC and!
dcferrcd thc case. |

[ —— i - - e e e ——— e et e [P — |

| |Case No.:114/24/87- Party Name: SHIVA [Mecet No/Date:7/87- Status: |
ALC1/2018 PHARMACHEM LTD IALC1/2019 Deferred

. 07.08.2019 ;

! HQEle RLA File - Tic.No/Datc:34 10043082

01/8?/050/00920/AM 19/ 34/24/040/003 ISIAMI L 30 03.201 7 i

|97 Decision : The Commlttcc considcrcd the casc as per agcnda and dcc1ded to issue dcﬁcwncy
iletter to the authorization holder for submission of the following information and defetred the case:- |
| -a) Material balance is incomplete since use of Mecthacrylic Acid is not shown. Hence firm may!

' (clarify the same.
! | . } ) o . o i i i

|Case Nos115/24/87-  [Party Name: SHIVA  'Mect No/Date:7/87-  [Status:
] ALC1/2018 PHARMACHEM LTD [ALC1/2019 Approved ‘
| | '07.08.2019 |
HQFile  |RLAFile ~ 7 77 lLic.No/Datc: 3410043087’7 \
98 01/87/050/00921/AM19/  [:34/24/040/00326/AM17/  '30.03.2017 !
‘I;;c:lsmn Based on the cxammatlon of the case of firm by I‘echmcal Expert (Consultant {SK})|

sin File No. 01/87/050/00921/AM19, the Committee decided to ratify the license as under:-

N
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EXPORT ITEM QUANITY IMPORT ITEM QUANITY
HARD . ACRYLIC
EMULSION (SPCRYL EOH /
SPCRYL EO) 131633.48Kg
(STYRENE METHYL
METHACRYLATE CO- | 400000Kg | STYRENE
POLYMER LATEX &
RESIN) [ NON VOLATILE
MATTER CONTENT 47-
48%)
ALFA METHYL | (3019.30Kg
STYRENE
ACRYLIC ACID 14887.40Kg
BUTYL ACRYLATE 37193.70Kg
RA may take conscquentlal action as s per Policy / Procedures
Case No.:116/24/87-  [Party Name: SHIVA Mcet No/Date:7/87-  [Status:
© |ALC1/2018 PHARMACHEM LTD ALC1/2019 IAppmved i
07.08.2019 |
F—IQ File RLA File |Lic.No/Date:3410043085 l l
:01/87/050/00922/AM 19/ 34/24/040/00327/AM17/ 30.03.2017 |

|
|
log !
|
|

|
|
|
|
|

100

Decision : Based on the cxamination of the case of firm b
in File No, 01/87/050/00922/AM19, the Committee decided to ratify the licensc as under:-

¥ I‘cchmcal Expert (Consultant {SK}) |

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
SOFT ACRYLIC EMULSION
(SPCRYL EQFG / SPCRYL
EOFGL / SPCRYL EFG /
SPCRYL EHG)
{(STYRENE ETHYL HEXYL 300000Kg | STYRENE 33151.90Kg
ACRYLATE CO-POLYMER
LATEX & RESIN) [ NON
VOLATILE MATTER
CONTENT 47-48%)
ALFA METHYL 8115.27Kg
STYRENE
ACRYLIC ACID 1082].32Kg
BUTYL ACRYLATE 13441.73Kg
2ETHYL HEXYL 81384.01Kg
ACRYLATE
RA may take consequential action as per Policy / Proccdures
iCase No.:117/24/87- \Party Name: SHIVA Meet No/Date:7/87- Status:
'ALC1/2018 [PHARMACHEM LTD ALC1/2019 Deferred
; 07.08.2019
'HQ File [RLA File Lic.No/Datc:3410043083
1:01/87/050/00923/AM 19/ [:34/24/040/00329/AM 17/ 30.03.2017
E)ecision : ¢ The Committee considercd the case as per agenda and decided issuc deficiency

letter to the authorization holder for submission of the following information and deferred the
{ .
icase:-.

lb) Exact cataloguc of Export product and its cnd usc

:a) In the reply of the firm it is noted that Export is in Latcx Form and Latex does not have 99%
solid content. Hence firm may clarify their export product
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102

103

ICase No.:118/24/87- |Party Name: SHIVA Mect No/Date:7/87- .jStatus: !

ALC1/2018 'PHARMACHEM LTD ALC1/2019 'Approved !
S [07.08.2019 ]
HQ File IRLA File Lic.No/Date:341 0043086 :

":01/87/050/00924/AM 19/ L 34/24/040/00330/AM17/ 30.03.2017
|

|Dec1swn Based on the examination of thc casc of firm by Technical Expert (Consultant {SK}) |
;m File No, 01/87/050/00922/AM]19, the Committee decided to ratify the license as under:-

| EXPORT ITEM QUANITY IMPORT ITEM QUANITY |

. | SPECIALITY  EMULSION
i‘ (SPCRYL HMR 45/ SPCRYL
‘ E)P) . 54874.9Kg
STYRENE ETHYL
ACRYLATE CO-POLYMER |  200000Kg Iﬁlﬁ%l&m ATE
LATEX & RESIN) {[ NON
VOLATILE MATTER
CONTENT 44-46
0}
I ETHYL ACRYLATE 10620Kg
: METHACRYLIC ACID 8850.8Kg
| ACRYLIC ACID 21239Kg
RA may take consequential action as per Policy / Procedures
‘Case No.:13/2/87- Party Name: DURLAX Mcet No/Date:7/87- tStatus
‘ALC1/2017 ARCHTECH PVT LTD. ALCI1/2019 Approved ‘
1 07.08.2019 ‘
'HQ File |RLA File Lic.No/Date: 0310812403 l
=01/87/05C¢/00070/AMI18/  :03/94/040/01111/AM17/ 10.04.2017 :

‘tDecision : The committee heard the representative of the firm during the Personal Hearing and
after considering their written submission about their Import Items decided to ratify the license as

under :

I
i
i
EXPORT ITEM QUANITY IMPORT ITEM QUANITY '
POLYSTER SOLID .

| POLYMER GRANUELS IN
| | SURFACE SHEET 100MT | | (1 OR AND ASPIRON 8.550MT !
! FENAPOL UP 8363 RZ 15 (UN ?
! 1866 POLYSTER  RESIN | 43.320MT ||
' SOLUTION FLAMMABILE) |
RA may take consequential action as per Policy / Procedures |
_'1Eéise'ﬁ6.":§9/24/sv- [Party Nam: ARVIND Mect No/Date:7/87-  [Status: |
'ALC1/2018 'LIMITED ALC1/2019 iDeferred |
. 07.08.2019 |
[HQ File [RLA File Lic.No/Date:0810140120 - |
:01/87/050/00895/AM19/ |:08/24/040/00503/AM17/ _ [21.04.2017 i B

|D ecision : 'I‘hc commlttcc noted that hard copy of the appllcatmn has not been reccived frOm RA ‘
dcspxtc remmdcr Thcrcforc committee dCCIdcd to remind the RA and dcferred the case.

v ——e

. |Case i\lo.:41/24~/—8—‘5- o ‘Party Name: ATUL  [Meet No/Date:7/87- !Status

1104 ) ALC1/2018 LIMITED, ALCl/2019 IDefcrred

' | 07 08 2019 o
27




‘HQ"FHJ T RLA File [ﬂéﬁ?fﬁﬁé‘bsﬁﬁiws? T
:01/87/050/00847/AM19/ '08/24/040/00019/AM18/ 01.05.2017

Dec15mn Thc committee noted that hard copy of the appl]cauon has not been received from RA
|dcsp1tc reminder, Therefore, commlttec decided to remind the RA and deferred the case,

— —_ - ——

[ |Case No.:42/24/87- Party Name: ALUDECOR _ [Meet No/Date:7/87- Status:
i\ | ALC1/2018 FLAMINA ITONPVTLTD |ALCI/2019 Deferred
| 07.08.2019 '
105 (HQ File 'RLA File ' Lic.No/Datc:0210207569
| 01/87/050/00848/AM19/ ::02/24/040/00250/AM 17/ 03.05.2017 I'
[DBCISIOII : The committee noted that hard copy of the application has not been received from RA
idespite reminder. Therefore, committee decided to remind the RA and deferred the case. |
;g Case No.:43/24/87- _—“erarty Name: SUPER * [Mcet No/Date:7/87- 'Status: |
ALC1/2018 'MOUNT PACK PVT.LTD, |ALCI1/2019 Deferred |
| l 07.08.2019 ( '
106 [HQ File RLA File Lic.No/Date:0710111610 .
g | 01/87/050/00849/AM19/ :07/24/040/00039/AM 18/ 16.05.2017
; De(:lSlon The committee noted that hard copy of the application has not been received from RA
, Jdcspltc remmdcr Thcrcforc committec decided to remind the RA and deferred the case,
" |CaseNo.94/24/87.  [Party Namc: SYNTHETIC |Meot No/Date7/87-  Status:
| IALle?.Ols :PACKERS P LTD ALCI/2019 ‘Deferred
i | 07.08.2019 . i
|107 [ﬁé’fnc . " RLA File ‘ ~ |Lic.No/Datc:0710111642 o
" 01/87/050/00900/AM19/ 07/24/040/00035/AM18/ 23 05 2017 1 .
}Dl:i:lsmn The commmce notcd that hard copy of lhc application has not been recelvcd from RA i
| Jdcspltc rcmmdcr T hcrcforc, commlttcc decided to remind the RA and deferred the casc. J‘
* lcase Noa7124187- Party Name: NITREX ~ [Mect No/Date:7/87-  Status: |
’ALCI/ZOIS |[CHEMICALS INDIA ALC1/2019 Deferred
|LIMITED 07.08.2019
108 fi{(z_}flfc_ S RLAFile Lic.No/Date: 5210042306 ,
L h01/87/050/00877/AM1Y/  :52/24/040/0001 T/AM 18/ 29.06.2017
Declsmn The committee noted that hard copy of the application has not bcen received from RA
‘despite rcmmdcr T hcrcfore committee decided to rcmmd thc RA and dcferred the case. ;
| CaseNo.77/24/87-  ‘PartyNamc:VIKAS  [Meet NoDate:7/87-  Status: |
i ALC1/2018 [ECOTECH LIMITED ALC1/2019 Deferred |
. 07.08.2019
109 HQ File o "?RLA File "~ |Lic.No/Date:0510403353 1
Tt 01/87/050/00883/AM19/ N 05/24/040/001 64/AM 18/ 07.07. 2017 :
DeCISlon The commlttcc notcd that hard copy of the appllcatlon has not been rccewcd from RA
despite reminder. Therefore, committee decided to remind the RA and deferred the casc. ,“J‘
1Case No.:59/3/87- N [Party Name: SUNFLEX  |Meet No/Date:7/87- [Status o
I 'ALC1/2017 RECYCLING PRIVATE ALC1/2019 IDeferred |
10 LIMITED 07.08.2019
'HQ File 'RLA File o |Lic.No/Datc:0810140636 | B
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:01/87/050/00260/AMI8/  :08/24/040/00092/AM18/  [13.07.2017
|

Decision : The committee considered the casc as per agenda and noted that a DL was issued to !
the firm . However, firm has not replied the DL Thercfore, committee decided that a final reminder
to firm in thls regard be issued and deferred the case.

[Case No.:63/24/87- [Party Name: MACRO Mcet No/Date:7/87-  Status:
ALC1/2018 [POLYMERS P. LTD. ALC1/2019 chrerred |
| 07.08.2019 !

111 [HQ File ~ RLA File Lic.No/Date: 0810140762
:01/87/050/00869/AM19/  |:08/24/040/00058/AM18/  [04.08.2017 :

Dcusmn The committec noted that hard copy of the application has not been rcccnved from
RA dcspltc reminder. Therefore, committee decided to remind the RA and deferrcd the casc |

1:01/87/050/00870/AM19/  :08/24/040/00103/AM 18/ 04.08.2017 '

.r {Cagé No.:64/24/87-  'Party Name: MACRO  |Meet No/Date:7/87- Status:
| 'ALC12018 [POLYMERS P. LTD. ALC1/2019 Deferred
o 07.08.2019 |
112 IHQ Tile RLA File Lic.No/Datc:0810140763 | B
i

DECJ.Slon The committee noted that hard copy of the application has not been rceeived from RA l

despite reminder. Thcrcforc, commlttcc decided to remind the RA and deferred the case _]

’ Case No.:67/24/87- Party Name: NEWAGE Mect No/Date:7/87- IiSlEatus: ;

i ALCI/ZUIS LAMINATORS PVT.LTD., {ALC1/2019 {Deferred
07.08.2019

13 HQ Fle  RLAFl fLuc No/Datc:05 1 10403799 T

| X 0|/87/050/00873/AM19I ;:05/24/040/00187/AM18/  124.08.2017
| |Dec1810n Thc committee noted that hard copy of the application has not bccn received from RA |

idespite rcmmder Thercfore, commntcc decided to remind the RA and dcfcrrcd thc case ]
[ Case No.:70/24/87- |‘Pz§riy Name: NITREX Mcet No/Date:7/87-  (Status: |
! EALC]!ZO 18 ICHEMICALS INDIA ALC1/2019 iDcferred
o [LIMITED 07.08.2019 1‘ |
114 'HQ File RLA File Lic.No/Datc:5210042363

01/87/050/00876/AM19/ |'52/24/040/00025/AM 18/

|Dec1810n The committee noted that hard copy of the application has not been received from RA
|despltc rcmmdcr Thcreforc commlttcc decided to remind the RA and dcfcncd thc case

06.09.2017 | |

~'Case No.: 1T224/87- M_rﬁrty Name: GOLDEN lfVIccl No/Date:7/87-  Status: !
/ALC1/2018 ROLLS PVT LTD ALC1/2019 Deferred
| 107.08.2019 ; |
(15 HQFile |RLA'ri1c {Lic.NofDatc:051o4o3999 !

" 01/87/050/’00878/’/\1’\419/ 05/23/’040:’00506/AM17/ &13 09 2017

[ ICase No.:75/24/87- " Party Name: AAKASH Meet No/Date:7/87-  ~ IStatus: ‘

'ALC1/2018 IPLASTOPACK PVT.LTD., |ALCI/2019 Deferred |

1116 i 07.08.2019 - !

| HQFile T RLAF mé_“ _ - " [Lic.No/Date:5210042424! '
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01/87/050/0088 1/AMI9/

52/24/040/000427AM 18/

orirzorr

Dec1smn The committee noted that hard copy of the application has not been received from RA g
despltc reminder. Thercfore, committec decided to remind the RA and deferred the case

© 'Case No..74/24/87-  'Party Name: MACRO Moot No/Date-7/87 Status: |
ALC1/2018 POLYMERS P. LTD. ALC1/2019 Deferred |
...... B 07.08.2019

117 [HQ File IRLA File Lic.No/Date:0810141266
:01/87/050/00880/AM19/  |:08/24/040/00196/AM18/  108.11.2017 l

f
i
|
!11
}

r—

119

1'120

1211

122

lDe(‘.lSlon The committee noted that hard copy of the application has not bccn received from RA
[despltc reminder. Thereforc commlttec decided to rcmmd the RA and deferred the case

Case No.: 165/24/87;— w'Mec{ ﬁéf[)_atc:’i—/87-

Pérty_ﬁéﬁcz ARMOR © Status:
ALC1/2018 PLASTLTD., ALC1/2019 Deferred
07.08.2019
[HQ File RLA File Lic.No/Date:0710112363 | |
[01/87/050/00969/AMI9/  :07/24/040/00218/AM18/  |08.11.2017 <

,.- _________

.
|Dcc1§10n The committce noted that hard copy of the appllcahon has not been received from RA
dLSpltC rcmmdcr Therefore, committee decided to rcmmd the RA and dcfcrrcd the case

(Case No.:129/24/87- 'Party Name: SUPER Mect No/Datc:7/87-  Status: !
ALC1/2018 MOUNT PACK PVT.LTD, |ALC1/2019 '‘Deferred |

! ' 07.08.2019 r

HQ File IRLA Tile Lic.No/Date:0710112420 |
01/87/050/00935/AM19/  [07/24/040/001S/AM18/  [16.112017 ‘

|dcspite remmder Thercforc, committee dec1ded to remind the RA and deferred the casc

Case No.:76/24/87-  |Party Name: MACRO  [Meet No/Date:7/37- Status: |

'ALC1/2018 IPOLYMERS P. LTD. ALC1/2019 Deferred |
07.08.2019

HQFile " "RLA File ' |Lic.No/Date:0810141410 "

1:01/87/050/00882/AM19/  ':08/24/040/00252/AM18/  129.11.2017

IDecmon The committee noted that hard copy of the application has not been received from RA
!dcspltc reminder. Therefore, committee decided to remmd the RA and deferred the case

Case No.:179/24/87- Party Name: ARMOR Meet No/Date:7/87- Status:
ALC1/2018 IPLAST LTD., ALC1/2019 Deferred
| , 07.08.2019 i |
P{Q File [RLA File Lic.No/Date:0710112474 ' i
:01/87/050/00985/AM19/  :07/24/040/00235/AM18/  |30.11.2017 |

: The Comimittee considered the case as per agenda and decided issue deficicncy lcttcr !
to the authorization holder for submission of the following information and deferred the case:-

!a) Specific name of Import Item with catalogue
Ib) Exact description of Export Item 1

ICase No.:197/24/87- |Par{yM]\I;mcm\m?mvmm}mewu “[Meet No/Date:7/87- 'Status: |
ALC1/2018 lMl"IROARK CHEMICALS |ALC1/2019 . De_f?ﬂ’_ef] |
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A o _!PVT LTD 07.08.2019
HQ File iRLA File Lic No/Date: 0210208055 ) |
“01/8710S0/01003/AM19/ :02124/040/00145/AM18/  [15.12.2017

Declsmn Thc committee con51dcred the casc as per agcnda and dcmdcd to dcfer the matter forl
exammatlon of the case by Department of Chemicals and Petro Chcm:cals

123

f124

| Casc No.:199/24/87-

[Case No.:198/24/87- Party Name: WACKER ~ [Mcct No/Date:7/87-  Status: |
ALC12018 'METROARK CHEMICALS JALC1/2019 Deferred |
L 'PYT LTD 07.08.2019 .

'HQ File IRLA File Lic.No/Date: 0210208052 - |
[01/87/0S0/01004/AMISY  02124/040/00144/AMI8/ [15.12.2017 |

Declswn Thc commlttcc consxdcrcd thc case as per agcnda and decided to dcfcr the matter for
cxammanon of thc casc by Dcpanmcnt of Chcm:cals and Petro Chemlcals

.Mcct No/Date:7/87-

|Party Name: WACKER EStatus: !
'ALC1/2018 IMETROARK CHEMICALS [ALCI/2019 Deferred
: IPVT LTD 07.08.2019 é
HQ File RLA File Lic.No/Date:0210208056

01."87/050/01005/AM]9."

1:02/24/040/00146/AM 18/

15.12.2017 ! ;

Dec:smn The committee consndcrcd the case as per agenda and decided to defer the matter forl
cxammatlon of the case by Department of Chemicals and Petro Chemicals |

125

Case N0.:248/24/87-  ‘Party Name: POLYFILL  |[Mect No/Date:7/87-  [Status:
ALC1/2018 TECHNOLOGIES PVT  |ALC1/2019 Deferred

‘ LTD 07.08.2019 , i
HQ File [RLA File - [Lic.No/Date:3410043768 ]
:01/87/050/01054/AM19/  |:34/24/040/00211/AM18/  |02.01.2018 ' .

Decision : The committee considered the case as per agenda and noted that a DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
Ito firm in this regard may be issucd and deferred the case

]126

|Case No.:214/24/87- Party Name: RAJSHA Mcct No/Date:7/87-  Status:
IALC1/2018 |CHEMICALS PVT.LTD,  IALC1/2019 Deferred

| 07.08.2019 |
HQFile RLA File Lic.No/Date:3410043773 | !
L01/87/050/01020/AM19/  :34/24/040/00254/AM18/  [03.01.2018

li)cmsmn : The committec noted that hard copy of the application has not been rccewed from RA |
despite reminder. Therefore, committee decided to remind the RA and deferred the case

“._I

- ‘Status ‘

l__fCase No.:109/24/87- 'Party Name: VISION Meet No/Date:7/87-
'ALC1/2018 [PRODUCTS (P) LTD ALCI1/2019 Approved
' ! 07.08.2019 N
HQFle  |RLAFle  |Lic.No/Datc:341004378 |— E
-01/87/050/00915/AM19/  [:34/24/040/00275/AMI8/  [05.01.2018 : i

Decision : Bascd on the examination of the case of firm by Technical Expert {(Consultant
{DNM}) in File No. 01/87/050/00915/AM19, the Committee decided to adopt following norms :-

; EXPORT ITEM QUANITY IMPORT ITEM QUANITY |
. | POLYESTER RESIN IKg MPDIOL 03426Kg
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SOLUTION-4111-222-243[
RESIN  CONTENT  65% )

) 0

MINIMUM] '
' Phthalic Anhydride 0.1400Kg
Adipic Acid 0222Kg |
: C-10 0354Kg |

I RA may take consequentml action as per Puhcy / Procedurcs '

|Case No.:110/24/87- Part); Name: VISION "~ [Meet No/Datc:7/87- j_S_tatus:
lALCl/zms PRODUCTS (P) LTD ALC1/2019 /Approved |

- | 107.08.2019 f '
HQ File RLA File Lic.No/Date: 3410043782 T
:01/87/050/00916/AM19/  1:34/24/040/00274/AM18/  |05.01.2018

’Declsmn : Bascd on the examination of the casc of firm by Technical Expcrt (Consultantl
‘{DNM}) in File No. 01/87/050/00915/AM19, the Committee decided to adopt following norms :- |

128 EXPORT ITEM QUANITY | TIMPORTITEM | QUANITY

POLYESTER RESIN SOLUTION- '

|| 4112-222-242] RESIN CONTENT 1Kg | Neo Pentyl Glycol 0.0385Kg | |

|| 65% MINIMUM]

‘ MPDIOL 0.289Kg | !

; Phthalic Anhydride 0.1734Kg | 1

i Adipic Acid 0.2023Kg |

; C-10 0.352Kg |

RA may take consequcntlal action as per Pol:cy / Procedures

[ {CaseNo.:79/24/87-  [Party Name: SANGHVI  [Mect No/Date:7/87-  [Status:
IALC1/2018 ,TECHNO PRODUCTS ALC1/2019 Deferred F
; . 07.08.2019 |

129 [HQ File [RLA File Lic.No/Date: 08]0141769
:01/87/050/00885/AM19/ 1:08/24/040/00206/AM 18/ |12.01 2018 . *

IDecmon '1 he committec noted that hard copy of the application has not been reccwed from RA |
|dcsplte reminder. Therefore, committee decided to remind the RA and deferred the case

" [Case No.:377/24/87- Party Name: ESSEN Meet No/Date:7/87- [Status: 1
ALC1/2018 SPECIALITY FILMS ALCL/2019 |Approved
PVT.LTD,, 07.08.2019 \ J

\HQ File RLA File Lic.No/Date:2410042359 | !

i 01/87/050/01 183/AM19/ 24/24/040/00044/AM1 8/ 09 02 2018 i "

IDecls:on Bascd on thc cxammahon of the casc of firm by Technicat Expcrt (Consultant {SK}):
in File No. 01/87/050/01183/AM19, the Committee decided to ratify the license as under:-

: EXPORT ITEM QUANITY | IMPORT | QUANITY |,
130 ITEM
’ BIO LDPE|  300MT

EVA PLACEMATS [MADE
(EMBOSSED/PLAIN/PRINTED/LAMINATED) | 380MT OUT OF :
| 75%  BIO i
| LDPE}
!

EVA 100MT
RESIN
. [MADE
OUT OF
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- ] | 25% EvA} | 1
RA may take consequentlal actlon as per Pollcy / Procedures |
o t

Case No.:37/10/87- Party Name: CREST ~ |Meot No/Date: /87— IStatas:

ALC1/2018 ICOMPOSITES & ALC1/2019 Deferred
_ [PLASTICS PVT. LTD. 07.08.2019 |

IHQ File IRLA File  |LicNo/Date:0810142245 | = T

—_—

13

l:01/87/050/00176/AM19/ 1:08/24/040/00380/AM 18/ 27.03.2018 ’ |

Decision : The committee considered the case as per agenda and noted that a DI. was issued to
the firm , However, firm has not replied the DL Therefore, committee decided that a final reminder
to firm in this regard may be issued and deferred the case

Case No.:366/24/87- iParty Name: ARMOR Mcet No/Date:7/87- 'Status:

ALC1/2018 PLAST LTD., ALC1/2019 iDeferred
) : 07.08.2019 ‘ .
I [HQ File 'RLA File Lic.No/Datc:0710113050

0]/87/050/01 172/AM19/ I: 07/24/040/00367.’AM18/ 04, 04 2018 | !

1320 L e et -
[

|
IDECISlon The Commlttee con51dered the casc as per agenda and dec1ded issue deficiency letter:
to the authorization holder for submission of the following information and deferred the case:-.

a) Spccific name of Import Item with catalogue
b) Exact description of Export Item

[ [case No.:86/24/87- |Party Name: NAVRATAN  |Meet No/Date:7/87- IStatus: |
ALC1/2018 SPECIALTY CHEMICALS |ALC1/2019 Deferred i
LLP 07.08.2019
133 :HQ File RLA File Lic.No/Date:0810142366
"0]/87/050/00892/AM19/ 1:08/24/040/00213/AM18/ 13.04.2018 \

|Dec1510n Thc committec noted that hard copy of the application has not been received from RA.
idespite reminder. Thcrcforc committee dcc1dcd to remind the RA and deferred the > case

|
i
|
|

“iCase No.:87/24/87- [Party Name: METRO ~ [Meot No/Datc:7/87-  |Status:
IALC1/2018 [VALVES, (PROP: C.T. ALC1/2019 'Deferred
| \BALAMURUGAN) 07.08.2019
134 1HQ File ~ [RLATFile " |Lic.No/Date:3210078452

v :01/87/050/00893/AMIY/  :32/24/040/00002/AM19/ 113 04.2018

! Decision : The committee noted that hard copy of the application has not been received from
RA despite reminder. Therefore, committee decided to remind the RA and deferred the case

| Case No.:96/24/87- @Party Name: NAVRATAN  Mect No/Date:7/87- |Status:
ALC1/2018 ISPECIALTY CHEMICALS |ALC1/2019 ‘Deferred |

| ‘LLP 07.08.2019
o N UV ey _ .
135 [HQ File ‘;RLA File Lic.No/Datc:081 0142367 [
01/87/050/00902f'AM19/ 13.04.2018 i

[Declsxon Thc committee notcd that hard copy of the appllcatmn has not bccn recewcd from RA|
«(despite rcmmdcr Therefore, commtttcc decided to remind the RA and deferred the case .

= e e ——— —_——— ]
" (CaseNo.3/8/87-  [Party Name: WACKER " [Meot No/Datc:7/87-  (Status:
136 |ALC1/2018 ‘METROARK CHEMICALS |ALC1/2019 Deferred |
T {PVT LTD 107.08.2019 o
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'HQ File " RLATFle [Lic NoDate:0210208362 |
OL/BT/OSO/00124/AMI9/  :02/24/040/00003/AM19/  [25.04.2018 |

Decision : The committee con51dcrcd the case as per agcnda and noted that Commcnts awaltcd
from Dcptt of Chemlcals and Petro Chcmlcals T hcmfore, commlttcc decided to defer the case, |
I

_ICasc No.:4/8/87- Party Name: WACKER .Meet No/Date:7/87- (Status:
ALC1/2018 METROARK CHEMICALS [ALCI1/2019 Deferred '
PPVTLTD 07.08.2019 |
137 /HQ File |RLA File Lic.No/Date:0210208363 |

:01/87/050/00125/AM1S/  :02/24/040/00004/AM 19/ l25.04.20] 8 | !

I L . -
!De(:lsmn : The committee considered the casc as per agenda and noted that Comments awaited
[from Deptt, of Chemicals and Petro Chermicals, Therefore, committee decided to defer the case.

’Case No.:122/24/87- iP?arty‘Namc: VISION ‘Mect No/Date:7/87-  Status:
ALC1/2018 LPRODUC’I‘S (P) LTD ALC1/2019 Approved

, 107.08.2019 | g
|HQ File " IRLA File [Lic.No/Date:3410044090 -

:01/87/050/00928/AM1Y/ 34/24/040/00385."1\1\/1 18/ |26 04.2018

aDCClSlon Based on the exammanon of the case of ﬁrm by Techmca[ Expert (Consultant
{DNM}) in File No. 01/87/050/00928/AM 19, the Committec decided to adopt following norms :-

138 EXPORT ITEM QUANITY IMPORT ITEM QUANITY | .
| POLYESTER RESIN |
‘| SOLUTION-8152-B  [RESIN 1Kg | Neo Pentyl Glycol 0.0385Kg | |
" | CONTENT 65% MINIMUM] i
MPDIOL 0.289Kg l
' Phthalic Anhydride 0.1734Kg | |

! Adipic Acid 0.2023Kg

: C-10 0.352Kg

: RA may take conscquential actmn as per Policy / Procedures I

'Case No.:162/24/87- [Party Name: PROPACK Mect No/Date:7/87- Status: l
ALC1/2018 INDUSTRIES(PROP. ALC1/2019 Deferred
IKUNAL PLASTICS PVT.  [07.08.2019 !

ILTD) ' !

139 yo Fle "7 IRLA File Lic.No/Date:0310820677 |
L01/87/050/00968/AM19/  :03/95/040/01014/AM17/  26.04.2018 |

|

‘Decision : The committee noted that hard copy of the application has not been received from RA,
Idespuc reminder. Therefore, committce dCCIdCd to remind the RA and deferred the case

end

™" Case No.:90/24/87- [Party Namc:MACRO Mect No/Date:7/87-  'Status:

| ALC12018 'POLYMERS P. LTD. ALC1/2019 Deferred |
| | 07.08.2019 ! |

140 HQ File RLA File Lic.No/Date:0810142573 | |
[01/87/050/00896/AM19/ |:08/24/040/00348/AMI8/  |10.05. 2018 | |

Dems:on The com:mttcc noted that hard copy of the appl:catlon has not been rccctved from RA

..........

 |Case No.:91/24/87- Party Name: ARMOR _ [Mect No/Date:7/87- " [status:
141 |ALC1/2018 'PLAST L.TD., ALC1/2019 \Deferred
|07.08.2019 S
34

AcAr fp fown pronn

NN
ot l B \.|1|U|’ 2&
' J"ﬂ AT, T e
Udyoq Bhowan, Novw Do i




HQ File RLA File Lic.No/Date:0710113270 |
O1/B7/0SO0/00897/AMIS/ :07/24/040/00039/AM19/  [11052018.

S —

Dems:on The Commlttcc conSLdered the casc as per agcnda and dcclded issue dcf mency letter
to the authorization holder for submission of the following information and deferred the case:-.

a} Specific name of Import Item with catalogue |
ib) Exact description of Export Item

_____ —- -

Case No.:92/24/87- [Party Name:IMPEL ~~~ [Mect No/Date:7/87-  |Status:
ALC1/2018 EXPORTS ALC1/2019 Deferred |
, i 07.08.2019

142 [HQ File !RLA File ) i

:01/87/050/00898/AM 1S/ :07/24/040/0001T/AM19/ 17.05.2018

lDeus:on The commitice noted that hard copy of the application has not been received from RA |
| |despite reminder. Therefore, committee decided to remind the RA and deferred the case

I
Lic.No/Date:0710113302 T
i
i
|
{
i

Case No.:132/24/87- Party Name: AVI GLOBAL [Mect No/Date:7/87- Status:
ALC1/2018 PLAST PRIVATE ALC1/2019 |Deferred
. LIMITED 07.08.2019
143 [HQ File [RLA File [LicNoDate:0310821048, |
01/87/050/00938/A\/Il9/ 1:03/94/040/00123/AM19/ 17.05.2018 ,
DECISIOH Thc committee noted that hard copy of the application has not been received from RA

dCSpltC rcmmdcr Thercfore committee decided to remind the RA and deferred the case 5

iCase No.:379/24/87- Party Name: ESSEN Moot NoDate: /87 Status: |
ALC1/2018 SPECIALITY FILMS ALC1/2019 Deferred
. PVI.LTD, 07.08.2019 |

144 FIQ File [RLA File Lic.No/Date:2410042426 |

01/87/050/01185/AMI1S/  :24/24/040/00005/AM 19/ 23.05.20i8 !

'Decision : The committee noted that hard copy of the application has not been received from RA
despite reminder. Therefore, committee decided to remind the RA and deferred the case

" (Case No.:95/24/87- Party Name: MAX Meet No/Date:7/87- Status:
ALC1/2018 SPECIALITY FILMS ALC1/2019 Deferred
: LIMITED 07.08.2019 |
145[HQFile |RLAFile Lic.No/Date:2210015922 1 :

:01/87/050/00901/AM19/  :22/24/040/00018/AM 19/ 20.06.2018 ; i

! . . . - .
Decision : The committee noted that hard copy of the application has not been received from RA
dcspltc reminder. Therefore, committce decided to remind the RA and deferred the case

Status: |

Casc No.:380/24/87-  IParty Name; KATALINE  |[Meet No/Date:7/87-
ALC1/2018 INFRAPRODUCTS PVT.  |ALC1/2019 Deferred
LID. 07.08.2019 |
HQ File .RLTA'r]lc ’ " [Lic.No/Date: 5010002454[ i
146 :01/87/050/01186/AM19/ :50124/040/00009/AM19/ [27.06.2018 -

Dec1s1011 Thc committee consndcrcd the case as per agcnda and notcd that a DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
to firm in this regard may be issued and deferred the case
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[Case No.:120/24/87- l—Party Name: EURASIA Meet No/Datc:7/87-  Status: -
ALC1/2018 'POLYCHEM PVTLID  |ALCI1/2019 IDeferred |
| 7 07.08.2019 '

147 {HQ File RLA File Lic.No/Date:3410044330
\ 01/87/050/00926/AM19/  :34/24/040/000S3/AMI19/  [12,072018

Demsmn The committee noted that hard copy of the appllcatlon has not been recc:ved from RA ;
|despite reminder. Therefore, committee decided to remind the RA and deferred the case ‘

[ [Case No.:381724787- Party Namo: CANVERA Moot No/Date:7/87-  ‘Status: |
|ALC1I2018 EXIM LLP ALC1/2019 :Deferrcd i
! ! 07.08.2019 ' i
HQ File 'RLA Filc Lic.No/Date:2410042456

148 01/87/050/01 187/AM 197 24/24/040/00013/AM19/  13.07.2018 |

1Dec1510n : The commiftee con51dercd the case as per agenda and noted that a DL was issued to
\thc firm . However, firm has not replied the DL Thercfore, committec decided that a final reminder
! |to ﬁrm in thls regard may be issued and dcfcrrcd thc casc

e s p——— = SR ]

‘Case No.:8/16/87-  'Party Name: TEGA  [Meet No/Date:7/87-  iStatus:
I ALC1/2018 'INDUSTRIES LIMITED  |ALC1/2019 Deferred

! 07.08.2019 “ i
149 [HQ File' RLA File Lic.No/Datc:0210208570 '

| :01/87/050/00305/AM19/  1:02/24/040/00058/AM 19/ 16.07.2018 :

Decision : The committee considered the case as per agenda and decided to defer the matter for
cxamination of the case by DPIIT.

|
|
}
JR—|
)
b

|
- -—

" |Case No.: 10/16/87- " [Party Name: WACKER Meot No/Date:7/87-  [Status: |
ALC1/2018 METROARK CHEMICALS |ALC1/2019 Deferred |
| PVT LTD 107.08.2019 f
iso[HQFIe |RLA File Lic.No/Date: 021020860’%
:01/87/050/00307/AM19/  :02/24/040/00066/AM 19/ [26.07.2018

|Dec1smn The commlttcc considercd the case as per agenda and notcd that Comments awaltcd
|from Deptt, of Chemicals and Petro Chemicals. Therefore, committee decided to defer the case.

[" ‘Case No.:124/24/87- lParty Name: RATHNA Meet No/Datc:7/87- Status: f
ALC1/2018 [PACKAGING INDIA ALC1/2019 \Deferred |
' PYT.LTD, 07.08.2019 i
HQ File . RLA File Lic.No/Date:0710113709 |

151l 01/87/050!'00930/AM19/ 07/24/040/00]05/AM]9/ 13.08.2018

]

T

Dec:smn Thc Commlttcc considercd the case as per agenda and demdcd issue dcﬁcxency lettcri
1

|to the authorization holder for submission of the following information and deferred the case:-.

J— PR p—

Ia) Net wcu,ht of Lammatmg Adhcswc uscd in thc export product.

'[ Case No.:6/ 17/87- ) -Party Name: WACKER  IMeet No/Date:7/87-  Status:

| ALC1/2018 wMETROARK CHEMICALS |ALC1/2019 iDeferred \l

b 'PVT LTD 07.08.2019 ,

152 HQFile ~ RLAFile " [LicNo/Date:021 0208650 i
i

1:01/87/050/00398/AM19/ & 02/24/040/00075//\1\/[19/ {23 08.2018

E);c:smn : The committee considered thc case as per agenda and noted that Comments awaited
Ifrom Deptt of Chcmlca[s and Pctro Chcmlca[s Thercfore, commmec dcmded to dcfcr the case. |
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ICase No.:228/24/87- NjParty Name: ARVIND Meet No/Date:7/87- Status:

ALC1/2018 LIMITED ALC1/2019 IDeferred
07.08.2019 ;
153 HQ File IRLA File " ILic.No/Date:0810143360 |

:01/87/050/01034/AM19/  |:08/24/040/00157/AM 19/ 30.08.2018 |

Decision : The committee noted that hard copy of the application has not been received from
RA desplte rcmmdcr Therefore, committec decided to remmd thc RA and deferred the case

Case No.:51/17/87- gParty Name; JINDAL Meet No/Date:7/87- Status:
ALC1/2018 ESPECIALTY TEXTILES  |ALCI1/2019 Withdrawn
ILTD 07.08.2019
154 HQ File IRLA File Lic.No/Date:3010104429
1:01/87/050/00443/AM19/ ?:30/24/040/00022/AM19/ 06.09.2018 !

Decision : The committee considered the reply of the firm wherein it was mentioned by the firm
that AA has been surrendered with RA, Ludhiana. Therefore, committee decided to withdraw the

case.
......... !Case No.:42/19/87- iParty Name: JINDAL Meet No/Date:7/87- |Status:
'ALC1/2018 :SPECIALTY TEXTILES ALCI1/2019 %Deferred
ILTD 07.08.2019
155 HQ File RLA File o Lic.No/Date: 3010104445 i
01/87/050/00536/AM19/ B 30/24/040/00028/AM19/ 18 09.2018

Dec1s10n : The committee constdcrcd the casc as per agenda and demded to defer the matter for
iexamination of the case by TEC{SK}.

ICase No.:161/24/87- Party Name: RAJSHA Meet No/Date:7/87- |Status: ;
ALC1/2018 CHEMICALS PVT.LTD,  |ALCI/2019 iDeferred |
07.08.2019 '
156 [HQ File B RLA File Lic.No/Date: 3410044552
101/87/050/0096T/AMIS/  [:34/24/040/00095/AM19/  [05,10.2018 |

Decision : The committee noted that hard copy of the application has not been received from RAY
despite remmder Therefore commlttcc dec1ded to remind the RA and defcrred thc casc

}; (Case No.:31/19/87- Party Name: MOTHERSON [Mcet No/Date:7/87- ‘i‘Statuis:r )
! ALC1/2018 ,SUMI SYSTEMS LIMITED ALC1/2019 Deferred
§ i (7.08.2019 |
HQFile IRLA File Lic.No/Date:0510408015 |

157 :01/87/050/00525/AM19/  1:05/24/040/00377/AM19/ 08.10.2018

Decision : The committee considered the case as per agenda and noted that a DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
to firm in this regard may be issucd and deferred the case

CasérNo.: 169/24/87~ ““““““““““““““““ Farty Name: SYNTHETIC'-W Meet No_/’Date:’]/S’f-“ Status |
ALC1/2018 PACKERS PVT LTD ALC1/2019 Deferred ;

| 07.08.2019 ,

158 HQ Gl e e e {IEL—/-:\ T — e e 14056 | |
01/87/050/00975/AM19/ i 07/24/040/00185/AM19/ 26 10.2018 i i

, ;Deusmn T hc committee notcd that hard copy of the apphcatlon has not bccn rccewed from RA
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159

’despnc remmdcr Thercforc, cornmlttcc dcmdcd to remmd the RA and dcfcrred the case j

Case No.:170/24/87- Party Name: SNF [INDIA]  [Meet No/Date:7/87-  iStatus:
ALC1/2018 PVT. LTD., ALC1/2019 IDeferred -
| - : 07.08.2019 :
HQ File i—RLA File Lic.No/Date:2610012857 | |
-01/87/050/00976/AM19/  [:26/24/040/00010/AM19/  [29.10.2018 | |
I

D(:CISlOll The committee noted that hard copy of thc app lCatlon has not been rcccwed from RA |
despite reminder. Therefore, committee decided to remind the RA and deferred the case

. e
Case No 174/24;;8.:"/‘“: _ |Party Namc SNF | [ INDIA] Mcct NofDate 7/87- """" B 1-Status“:

! ALC1/2018 PVT. LTD,, ALC1/2019 ]Deferrcd

} ! i 07.08.2019 ;

160 rHQ File RLA File Llc No/Datc 261001 2859 [
01/87/050/00980/AM19/ [ 26/24/040!00013/AM19/ 02 11 2018 i

Dec1s10n The committee noted that hard copy of thc apphcatlon has not been received from RA
despite reminder. Therefore, committee decided to remind the RA and deferred the case

161

162

[Case No.:175/24/87- [Party Name: SNF [INDIA] Mect No/Date:7/87- Status: |
ALC1/2018 IPVT. LTD,, IALC1/2019 iDeferred |

f 07.08.2019 i i
'HQ File 'RLA File Lic.No/Date: 2610012860 1

' 01/87."050/00981/AM19/ 126/24/040/00036/AM 18/ 02.11.2018

Decision : The committee noted that hard copy of the application has not bcen received from RA !
idespitc reminder. Therefore, commlltce decided to remind the RA and dcfcrred the case w

"Case No.:176/24/87- ‘Party Name: SNF [INDIA] Meet No/Date:7/87- iStatus:
ALCI1/2018 \PVT. LTD,, ALCl1/2019 iDeferred '
= 07.08.2019
HQ File iRLA File Lic.No/Date: 26!0012863 . '
:01/87/050/00982/AM19/ _i:26/24/040/00039/AM18/ 02.11.2018

Decision ; The committee noted that hard copy of the application has not been received from RA
despite reminder. Therefore, committee decided to remind the RA and deferred the case i

—

163

|
Ilﬁ164 oy
|
|

‘Case No.:122/21/87- Party Name: JINDAL Meet No/Date:7/87- Status: ‘

ALC1/2018 'SPECIALTY TEXTILES  |ALC1/2019 !Deferred
'LTD 07.08.2019

'HQ File ‘ TRLATFile T Lic.No/Date:3010104495 T

K 01/87/050/00671/AM191 30/24/040/00035/AM19/ 08.11.2018 i

De(:lSl()n The committec cons1dercd the case as per agenda and dcmdcd to defer the matter for’
cxnmmatlon of the case by 'I EC{SK}. }

T [Case No.:181/24/87- Party Name: ARMOR Mect No/Datc:7/87-  [Status: |
ALC1/2018 PLAST LIMITED ALC1/2019 iDeferred |
\ 07.08.2019 l ;
HQTFile ) RLAFile Lic.No/Datc:0710114121 |

01/37/059/00987/AM19/ 107/24/040/00198/AM19/ 13 11 2018 o

iDemsmn Thc Committee c0n51dcrcd the case as per agcnda and dcc1dcd issue deﬁmcncy lcttcr !

38

AL P Banpinn

_'r
T -1 =
PR L TR ¢ e R --'J,.rv

L ":I'*"'T L] e T
iyoyg Bhawan, Now Daihi

i




to the authorization holder for submission of the following information and deferred the casc:-.

a) Specific name of Import Item with catalogue
b) Exact dcscnptlon of Export Item |

Case No.:192/24/87-  |Party Name: NITREX Meet No/Date:7/87-  (Status: |

ALC1/2018 ICHEMICALS INDIA ALC1/2019 IDeferred

| LIMITED 07.08.2019 ; |
165 ;HQ File [RLA File Lic.No/Date:5210042860 [~

.01/87/050/00998/AM19/  :52/24/040/00067/AM 19/ 17.12.2018 i !

IDecision : The committce noted that hard copy of the application has not been received from RAl
idespite reminder, Therefore, committee decided to remind the RA and deferred the case

Case No.:196/24/87-  IParty Name: ATUL Meet No/Date:7/87-  'Status: |
ALC1/2018 LIMITED, ALC1/2019 Deferred
' , 07.08.2019 | |
166 ii 1Q File [RLA File Lic.No/Date:0810144138 , ¢
01/87/050/01002/AM19/  |:08/24/040/0030/AM1%/  20.12.2018

Dec:smn The commlttce notcd that hard copy of the application has not becn received from RA
dcsp1te reminder, Thcreforc commlttcc dec;dcd to rcmmd the R.A and deferred thc case ‘

........... J— ———— - - ]

[ [case No.:384/24/87- JParty Name: ESSEN Mect No/Date:7/87- Status:
|ALC1/2018 (SPECIALITY FILMS ALC1/2019 Approved |
| PVT.LTD., 07.08.2019 .
[HQ File 'RLA File Lic.No/Date:2410042608 | I
:01/87/050/01 190/AM19/ | 124/24/040/00040/AM 19/ 26.12.2018

Decision : Based on the examination of the casc of firm by Technical Expert (Consultant {SK})-
in File No. 01/87/050/01183/AM19, the Committee decided to ratify the licensc as under:- ;
[
| EXPORT ITEM QUANITY | IMPORT | QUANITY {
ITEM
167 BIO LDPE 67.1MT
EVA PLACEMATS [MADE }
(EMBOSSED/PLAIN/PRINTED) 85MT OUT  OF ‘
, 75% BIO ‘
! LDPE} |
EVA 22.36MT |
RESIN !
[MADE !
OUT OF
25% EVA} |
RA may take consequential action as per Policy / Procedures \
[ [Case No.:200/24/87- Party Name: DSM INDIA "Meet No/Date:7/87- Status: 1
ALC1/2018 PVT.LTD ALC1/2019 Approved |
07.08.2019 ‘
HQ File " [RLA File [Lic.No/Datc:3110067269 ‘
168 |:01/87/050/01006/AM19/  |:3 1/83/040/00151/AM19/ n31 12 201 8 !
Decision : Bascd on the exammatmn of the case of firm by Iechmcal Expert (Consultant {SK}) |
in File No. 01/87/050/01006/AM19, the Committee decided to ratify the license as under:- [
| EXPORT ITEM [ QUANITY | IMPORT ITEM | QUANITY \|
39
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169

"[Case No.:201/24/87- Party Name:STIC-ON Meet No/Date:7/87- iStatus:
ALC1/2018 PAPERS PVT LTD ALC1/2019 Deferred
- 07.08.2019 |
HQ File RLA Filc Lic.No/Date:0910067010 |
[01/87/050/01007/AM19/  :09/24/040/00466/AM19/  [31.12.2018 !

. [AKULON K222D\NA99001177812 |
[ [UNFILLED NYLON Nylon 6 Chips/Granules | 100495Kg |i
g i
| | COMPOUND CHIPS] 100000KE | pase Polymer
Micron GBF 4010 101Kg
| Mineral [TALC]
| Calcium Stearate Mould 505Kg |
; Release Agent
RA may take consequential action as per Policy / Procedures

Decision : The committee considered the case as per agenda and decided to defer the matter for
cxamination of the case by DPIIT.

176

171

172

173

Case No.:208/24/87- Party Name: CEATLTD.  [Meet No/Date:7/87-  [Status:

ALC1/2018 | ALC1/2019 iDeferred
! 07.08.2019 !

HQ File [RLA File Lic.No/Date:0310826065 |

[01/87/050/01014/AM19/  1:03/94/040/00731/AM19/  |01.01.2019 ,

Declsmn The committee considered the case as per agenda and decided to defer thc matter for

exammatlon of the case by DPIT. |

Case No.:385/24/87- Party Name: STYLO Mect No/Date:7/87- ;Status:

ALC1/2018 TABLEWARES ALC1/2019 [Deferred
07.08.2019 i

HQ File RLA File Lic.No/Date:2410042614

:01/87/050/01191/AM19/ :24/24/040/0004 1/AM 19/ 02.01.2019 |

Decision : The committce noted that hard copy of the application has not been received from RA
despite remmdcr Therefore commlttec dcc1dcd to remind the RA and dcferred thc case

Case N0.:212/24/87-  |Party Name: WACKER  [Mect No/Date:7/87- [Sta"t‘us:m -

ALC1/2018 METROARK CHEMICALS |ALC1/2019 IDeferred
IPVT LTD 07.08.2019

HQ File RLA File o No/Date: 0210208899 |

01/87/050/01018/AM19/  :02/24/040/00143/AM19/  {04.01.2019 |

“[Case No.:216/24/87- [Party Name: RESINS AND  [Mect No/Date:7/87-  (Status:
ALC1/2018 IPLASTICS LIMITED ALC1/2019 Deferred
1 07.08.2019 !
HQ File a EriLanc Lic.No/Date:0310826210 |
:01/87/050/01022/AM19/ 03/95/040/00931.’AM19/ 07.01.2019 i

Decision : The committee considered the case as per agenda and noted that Comments awaited
from Dcptt of Chemicals and Petro Chemicals. Thcrcforc, committee decided to defer the case.

DeCISlon The committee noted that hard copy of the appllcat;on has not bccn reccwed from RA

despite rcmmdcr ’1 hercfore, committee decided to remind the RA and deferred the case
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Case No.:386/24/87- Party Name: SERVEWELL  [Meet No/Date:7/87- Status:
ALC1/2018 HOUSEHOQOLD ALC1/2019 |Deferred !
! APPLIANCES 07.08.2019
174 HQ File RLA File ~ [Lic.No/Date:2410042622 |
:01/87/050/01 192/AM19/ 24/24/040/00042/AM19/ 08.01.2019
Decmon The comrmttcc notcd that hard copy of the appllcatlon has not bccn recelvcd from RA
[ .despite reminder. Thercefore, committee decided to remind the RA and deferred the casc ‘
" ICase No.:219/24/87- Party Name: WACKER Mect No/Date:7/87-  Status:
ALC1/2018 METROARK. CHEMICALS |ALC1/2019 \Deferred
, PVTLTD 07.08.2019 !
175 HHQ File RILA File Lic.No/Date:0210208917
01/87!050/01025/AM19/ 102/24/040/00115/AM19/ 10.01.2019 ;
DeuSlon The committee considered the casc as per agenda and decided to defer the matter for
cxamination of the case by Department of Chemicals and Petro Chemicals
" [Case No.:222/24/87- Party Name: AG DERCO _ |Meet No/Date:7/87- Status:
ALC1/2018 BELTING ( INDIA )PVT. |ALC1/2019 [Deferred
LTD.,, 07.08.2019 |
176 HQ File RLA File Lic.No/Date:0510409309 |
:01/87/050/01028/AM 19/ :05/23/040/00444/AM 19/ 11.01.2019 |
Decision : The committee considered the case as per agenda and noted that a DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
to firm in this regard may be issued and deferred the case
Case No.;224/24/87- Iparty Name: COLORPLAST [Meet No/Date:7/87-  Status:
ALC1/2018 !SYSTEMS PRIVATE ALC1/2019 'Deferred
ILIMITED 07.08.2019
177 IHQ File [RLA File _ Lic.No/Date:0510409361 |
01/87/050/01030/AM19/ i:05/23/040/00402/AM 19/ 16.01.2019
DeClSIOn Thc committee considered the casc as per agenda and decided to defer the matter for
examination of the case by TEC{SK}.
[ [Case No.:231/24/87- Party Name: RR KABEL Meet No/Date:7/87- rétatus:
ALC1/2018 LIMITED ALC1/2019 iDeferred
[07.08.2019 ;
HQ File RLA File ?Im No/Date:03 10826525 |
178 :01/87/050/01037/AM19/  1:03/95/040/00974/AM19/ _ 122.01.2019 .
IDeCISlon The commlttcc cons1dercd thc case as per agenda and notcd that a DL was 1ssucd to
the firm . However, firm has not replied the DL Therefore, committce decided that a final reminder
to firm in thl.S regard may be 1ssucd and dcfcrrcd the case 1
|C“as-e—N5:232/24/87~ . Party Name: RRKABEL  |Mcct No/Date:7/87-  Status:
ALC1/2018 LIMITED ALC1/2019 Deferred |
_ ; 07.08.2019 ; i
179 HQ File RLAFile Lic.No/Date:0310826526
:01/87/050/01038/AM19/ :03/95/040/00898/AM 19/ 22.01.2019 :
; I
iDCClSlon The committee noted that hard copy of the application has not been received from RAi
despltf: remmder Thcrcfore, comm1ttee decided to remind the RA and deferred the case i
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180

Case No.:233/24/87- Party Name: SML FILMS  |Meet No/Date:7/87- Status:

ALC1/2018 LIMITED ALC1/2019 Deferred
! 07.08.2019
HQ File RLA File Lic.No/Date:5210042934

:01/87/050/01039/AM 19/ :52/24/040/00080/AM 1%/ 23.01.2019

Decision : The committee noted that hard copy of the application has not been received from RA
despite reminder. Therefore, committee decided to remind the RA and deferred the case

181

[ %Case No.:387/24/87- IParty Name: SASA Meet No/Date:7/87- Status:
|ALC1/2018 RUBBERS PRIVATE ALC1/2019 xDeferred
| LIMITED 107.08.2019
[HQ File RLA File Lic.No/Datc:2410042635 |
01/87/050/’01 193/AM19/  :24/24/040/00046/AM19/ 24.01.2019

Dec1s10n The committee noted that hard copy of the application has not been received from RA
'despite reminder. Therefore, committee decided to remind the RA and deferred the case

\
F
|

182

184

iCase No.:238/24/87- Party Name: HARTEX Meet No/Date:7/87- ) iStatus:
ALC1/2018 RUBBER PRIVATE ALC1/2019 Deferred
- [LIMITED 07.08.2019 g
HQ File RLA File " [Lic.No/Date:0910067111 {
01/87/'050/0]044/AM19/ 09/24/040/005]9/AM19/ 25.01.2019

Demsmn The comimittee cons1dcred the case as per agcnda and noted that a DL was 1ssued to‘
the firm . However, firm has not replied the DL Thercfore, committee decided that a final reminder
to firm in this regard may be issued and deferred the case

Case No.:247/24/87- ,, iParly Name: WACKER Meet No/Date:7/87- IStatus: ‘
ALC1/2018 IMETROARK CHEMICALS |ALC1/2019 Deferred
! [PVT LTD 07.08.2019 |
HQ File ;RLA File Lic.No/Date:0210208942 | |

:01/87/050/01053/AMIS/ 02/24/040/00157/AM19/ 29.01 2019 ‘ |

!
Decision : The committee considered the case as per agenda and demded to defer thc matter for
cxammatmn of the case by Department of Chermicals and Petro Chcmlcals

Case No.:256/24/87- Party Name: R.V. R.  [Meet No/Date:7/87- |Status
ALC1/2018 |TECHNOLOGI}ZS LTD, ALC1/2019 \Deferred

; 07.08.201% i l
HQFile TUURCAFle 0 [LicNo/Date:0510409558 |

:01/87/050/01062/AM1Y/ i:05/24/040/00622/AM19/ 01.02.2019 E

Decision : The committee considered the case as per agenda and decided to defer the matter for
examination of the case by DPIIT

185

Case No.:257/24/87-  |Party Name: METRO Mect No/Date:7/87-  Status: |
ALC1/2018 ITYRES LIMITED ALC1/2019 Deferred |

j 07.08.2019 ] |
HQFle ~ |RLATil S “[Lic.No/Date: 0510409560‘

01/87/050/0!063/AM19/ i 05/24/040/00610/AM19/ 01. 02 2019

DECIS]OII The committee cons1dcred thc case as per agenda and dcmdcd to defer the matter fori
examination of the case by DPIIT

42

Aol oo o

o
=

e s"u
‘3"3'{]‘1 1T, "t 1B S

R VI A T A
iy of WOTIRGTES B

e

LSy
[

LUdyoy Bhawan, Mow Dethi



] Case No.:267/24/87- " [Party Name: MOTHERSON  Meot No/Date:7/87-  Status:
ALC1/2018 'SUMI SYSTEMS LIMITED |ALC1/2019 Deferred
| - 07.08.2019

15 [AQ File RLA File [Lic.No/Date:0510409584
:01/87/050/01073/AM19/  [:05/24/040/00640/AM1S/  [05.02.2019 ,

Decision : The committee considered the case as per agenda and noted that a DL was issued to |
the fitm . However, firm has not replied the DL Therefore, committee decided that a final rr:mindcrl
to ﬁrm in thlS regard may be issued and defcrrcd thc casc |

" |CaseN0.:276/24/87- |Party Name: MACRO  |[Meet No/Date:7/87-  [Status: |
'ALC1/2018 IPOLYMERS P.LTD. ALC1/2019 Deferred
I ! 07.08.2019 |
187 [HQ File [RLA File Lic.No/Datc:0810144519 | |

1:01/87/050/01082/AM 19/ 08/24/040/00122/AM19/ 06.02.2019

Decnsnon The committee noted that hard copy of thc appllcatlon has not been received from RA |
i rcmmdcr Therefore, committee decided to remind the RA and dcfcrrcd the case

e JE—

[ [Case No.:280/24/87- Party Name: MACRO Mect No/Date:7/87- Status: |
ALC1/2018 'POLYMERS P. LTD. ALC1/2019 Deferred
‘ |07.082019 . ’
|188 [HQ File IRLA File [Lic.No/Datc:08 10144545 | |
:01/87/050/01086/AM19/  :08/24/040/00192/AM19/  [07.02.2019 ,

DeCISlon The committee notcd that hard copy of the application has not bccn received from RA
despite reminder. Therefore, committee decided to remind the RA and deferred the case [

[ "[Case No.:281/24/87- [Party Name: MACRO Meet No/Date:7/87-  |Status: |
ALC1/2018 ’POLYMERS P. LTD. ALC1/2019 ‘Deferred \
! _ 07.08.2019 \ i
189 [HQ File IRLA File o Lic.No/Date:0810144547 | j

:01/87/050/01087/AM19/  1:08/24/040/00385/AM 19/ 07.02.2019 }

{Decision : The committec noted that hard copy of the application has not bccn received from RA |
§desp1tc rcmmdcr Thcrcforc commlttcc dcmded to remind the RA and deferred thc casc !

ICase No.:302/24/87- "77"75’arfyu Name: ALUPLAST  [Mect No/Date:7/87- (Siatu-s: l
ALC1/2018 |INDIA PRIVATE LIMITED |ALC1/201% IDeferred !
| 07.08.2019

190 HQ File RLA File © 7 |LicNo/Date:3410044903 |

:01/87/050/01108/AMI19/  [:34/24/040/00305/AM 19/ 15 02.2019

lDecmlon The committee noted that hard copy of the appllcatlon has not bccn rccc:ved from RA
|despitc reminder. Therefore, committee decided to remind the RA and deferred the case

‘|Case No.:306/24/87-  |Party Name: PRISTINE  [Meet No/Date:7/87-  [Status:
ALC1/2018 MELAMINE LLP ALC1/2019 Deferred
g 07.08.2019
191 {HQ File " RLAFile 7 7 |Lic.No/Date:3410044905 1_

‘ 01/87/050/01 1 ]2/AM19/ [ 34/24/040/00349/AM19/ 18.02. 2019 ‘

|
|
|
.............................................. - Ly
! JDeclsmn The committce notcd that hard copy of the apphcatlon has not been reccived from RA
‘despite reminder. Thcrcforc committee decided to remind the RA and deferred the case |
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[ ICase No.:318/24/87- 'Party Name: KEY Mect No/Date:7/87-  (Status:

'ALC1/2018 [EXPORTS, ALCI1/2019 Deferrea |
o . l07.08.2019 1
192 HQ File RLA File LicNo/Date:0310827208 |

[:01/87/050/01124/AM19/ :03/94/040/01001/AM 19/

21.02.2019 ! i
!

ﬁ)ecision The committee considered the case as per agenda and decided to defer the matter for
discussion in next meeting. '

| icase No.:319/24/87- [Party Name: VIKAS Mect No/Date:7/87-  Status: |
ALC1/2018 MULTICORP LIMITED  |ALC1/2019 inererred
. | 07.08.2019 |

'193 [HQ File RLA File EL:c No/Date:051040975] | , B

:01/87/050/01125/AM 19/ :05/24/040/00667/AM 19/ 122 02.2019 !

Decision : The committee considercd the case as per agenda and decided to defer the matter for
examination of the case by DPIIT

Case No.:320/24/87- Party Name: ASHIRVAD  [Mcot No/Date:7/87-  Status:
ALC1/2018 [PIPES PVT L1D ALC1/2019 Deferred
; 07.08.2019 |
1194 'HQ File !RLA File lLlc No/Datc:0710114582 -

j :01/87/050/01 126/AM191’ 07/24/040/00270/A\/Il9/ {25 02. 2019 i

'DCCISIOII Thc committee notcd that hard copy of the appllcanon has not bccn received from RA
despite reminder. Therefore, committee decided to remind the RA and deferred the case

[ [Case No.:322/24/87- Party Name: GALA Meet No/Date-7/87-  Status: |
L ALC1/2018 SHRINK FIT ALC1/2019 Deferred

! | 07.08.2019 !

HQ File 'RLA Tile [Lic.No/Date:03] 0827263 ‘

o5 |:01/87/050/01 128/AM19/ | :03/94/040/00990/AM19/  [25.02.2019

Decision : The Committee considered the case as per agenda and decided issue deficiency letter
to the autherization holder for submission of the following information and deferred the case:-.

a) Indicate the weight of Import Item '

| |Case No:1/25/87- " [Party Namc: RATHNA  |Mect No/Date:7/87-  [Status:
ALC1/2018 [PACKAGING INDIA ALC1/2019 IDeferred
| IPVT.LTD, 507 08.2019

196 | 1:01/87/050/01198/AM19/ l 07/24/040/00271/AM19/  [27.02.2019 ,

Demslon The Committee considered the case as per agenda and decided issue deficicncy letter
to the authorization holder for submission of the following information and deferred the case:-.

HQ Fle RLAFile  |Lic.No/Dat: 07101145901 - !
|
|
!

‘a) Net weight of Laminating Adhesive used in the export product.

Meeting ended with a vote of thanks to the Chair.
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